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\/ 'FJGINL APPLN .NO. 	OF 1995 

TPW NSFER AppLN.NO 	 OF 1995 	 1 

ccTtEWFt APPLN.NO
. 	OF 1995 (IN 	NO.  ) 

REW APPLN. NO. 	
OF 1995 (IN 	NO. 	) 

NSC. PEtN, NO. 	
OF 1995 (IN 'OA NO. 	 ) 

ease 	

e e  APPLICAI\ff(S) 

vs- 

• 	 APPLICANT 	•,.MR. 

MR • 	£ 	- 

FOR THE RPQN DS 	
• .MR. ç 

•1• 	
.....o. 	• 	. a4á•• 	

•,. .• 

OFFICE NOTE 	 • TE 	
ORDER 

• • • , • • • • • • , • • • , • .• • . . . • . ,. . . . . . , 	• • I • • • • • •• 	• • . . . . . • * • • • •• • •• • • • • • 
0 • 0 0 • • • * L 

30.6.95 	 Learned counsel lit 6.K.Sharma for 

appuauo 	it-u 	
the applicant. Learned Addl.C.C.S.0 lir 

form an4 	
G.Sarma seeks to appear for the respon- 

• F-. of Rs. 30 	
dent S. 

esitedvide 	2 	
The applicant is a civ.1ian employE 

—e under the Ililitary Engineering 

ed Services. He has been transferred to 

Guwahati on compassionate, ground on 

11.10.89. He has been transferred out 

rd 	IL9  - 	 from Guwahati vide order dated 26.10.94 
-1 	L.. 	LI(1 	r'-r 	rr 	ri ,-u+-4- 	ru1 	cOnsP- issueo uy ri 

quent to this order the movement order 

dated i9.6.95 (gnnexure-.3) has been' 

isud'by the CWE(AF),Guwahati reson-

dent No.3. In'this application the 

applicant has alleged malafide and 

violation of rules and guidelines. It 

has 'been stated that even his repre-

sentàtiofl had not been forwarded or 

considered. 
The application is admitted.7  

Issue notice on the respondents by 

registered post. Learned Addl.C.G.S.C, 

fYlr'•'G.SarIfla has received, copy of this 

application and seeks six weeks time 

to file written statement. 

contd.. 
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•30.6.95 	List on 11.8.1995 for written 

statement and further orders. 

Heard aunsel of the parties on 

the interim relief prayer. Issue-notice 

- on the respondents to show cause as to 

why the intim relief prayer should not 

• 	: 	
¼ 	

be alloued. Returnable on 14.7.1995. 

Pendingdisposal of the shoi cause the 
• 	 operation of the order dated 19.6.95 

17 	 (Annexure-3) is stayed. Consequently the 

	

VV&•: 	 respondents shall allow the applicant to 

	

• 	 . continue. in his present place of posting 

• 	 . . 	until further orders. 	 • 

J SS 	vc c- 	 t 

List àñ14.7.95 for show cause and 

-. 	
further orders. 	 . 

Copy of this order mO Eefurni.shed 

	

I 	 . 
 

to the counsel of the parties. 

• 

•& 	

:! 	 . 	

. 

i__ ,------- 

• 	
pg 
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11.7.5 	Counsel of the parties are present. 

Learned Addl.C.G.S.0 f'lr C.Sarma submits 

that copes of' application have not been 

• 	 •. 	 on hirn 	is seen that 

v 	 requisites have 	issued by office on 

-/ 4.795. The office is directed to supply 

photo copies of the application to the 

Addl.C.G.S.0 during the course of the 

day in order to enable him to take 

• \ 	 • 	 • 	necessary action. 
List on 14.7.1995 as fixed earlier. 

- 	emr 

	

pg. 	••• .. 
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* 	 O.A. 118/95 

14.7.95 	The O.A. has been listed for show 

• cause on interim prayer and further order 

today. Learned counsel Mr B.K.Sharma for 

the applicant and learned Addl.C.G.S.0 Mr 

G.Sarrna for the respondents are present. 

- 	Show cause has been submitted today 

by the respondents with copy to the counsel 

of the applicant. Mr B.K.Sharma prays for 

extension of, the interim order atleast for 

one week more. This is vehemently opposed 

by learned Addl.C.C.S.C. Heard cqunsels 

on the interim rel.ief prayer. 

The applicant prays in tths O.P. for 

an interim order_to suspend the order of 

transfer dated 19.6.93 (Annxure-3) with 

further direction to respondents to allow 

him to continue in his presentc place of 

posting until such timehe is posted to 

his choice place of posting. On 30.6.95 

the operation of the order dated 9.6.95 

(Annexure3) was stayed pending disposal 

of the show causo as to interim relief 

pryer and consequently trio respond ents 

were directed to allow the applicant to 

continue.in his present place of posting 

untilflrtheF orders. Perused the show 

cause submitted by respondents today.The 

• applicant was transferred to Jorhat from 

Cuwahati and against that order he has 

submitted representation dated 21.11.94 

to the Chief Engineer, Eastern Command. 

His representation had not been accepted. 

by the CE, EC and he was directed to 

move within 0.3.95. It has been §tated 

in para 5 of the show cause that the 

applicant submitted an application 

requesting for issuing of his movement 

order by last week of May or first week 

of June 1995 according to 6is represen- 

tation dated 22.3.5 (Annexure-C) to 

the show cause. Having neard the 

counsels on the question of granting 

interim relief prayer and considering r 
the fact that the movement order dates' 



6ad 	
1q 

:ts- 4'— 	
-e J- •  

Carr  

O.A. 118/9.5 *. 

10 

14.7.95 	dated 19.6.95 was issued on the 

basis of the request of the appli-

cant himself, it is considered 

that there is no justifying reason 

for extending the period of the 

interim order dated 30.5.95. The 

interim order dated 30.5.95 is 

accordingly vacated hereby. 

Learned counsel for the appli-

cant submits for early hearing of'. 

the• application. Learned Addl.C.C.. 

S.C. prays for 10 days time for 

submission of written statement. 

List on 28.7.1995 for hearing 

and in the meantime the respondents 

will submit the U/S with copy to 

the counsel of the applicant. 

i . 	1 •  

ember 

/ 	r 

' 	 pg 

/ 

15.9.95 	hr 8K.Sharma,leerned counsel 
-v. 	 for the Spplicant and hr C.Sarma,Addl 

C.G.5.0 for the respondents are present. 

ek., 	 .Arguents of both the couflsel 

heard and concluded. Judgment reserved. 

r 

~ 

22.9.95  

pg 

/ 

fir G.Sarma,the learned Addi.C.G.S. 

C is present for the respondents. 

Order ,  pronounced. The application 

is disposed àf in terms of the direction 

indicated in the order. No order as 

to costs. 	
14 

- 	 Member 
.1 - 
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CENTRAL ADMINISTRATIVE 1RIEuL 
GUWAHATI BENCH 	 U1 GU•TI_5, 

O.A. NO, 	118 of 1995. 

/ 

Sri P.K.Baruah 

Shri 8.K.Sharma. 

VERSUS 

DATE OF DEC:ISION 	22-9-1995. 

(PETITI ONER(S).. 

I .  

ADVOCATE FOR THE 
PETITIONER (s) 

RESPOND EN T 
() 

/ 

ShriG.Sarma,Mddl.C.G.3.C. • 	
RESPONDENT(S) 

THE HON'BLE SHRI G.L.SANGLYINE, ME1SER (ADMINISTRATIVE) 

FX09 LXI (  

I 

 Whether Reporters of local papers may be allowed to Y' see the Judgment ? 
 To be referred to the Reporter or not ?  
 Whether their Lordships 

? 

wish to 	see the fair copy of  
the judgment 

 Whether the Judgment is to be circulated to the other 
Benches ? 

Judgment delivered by Honble 	Member 

N 
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CENTRAL ADfINISTRATIE 1RIEML 
GUWAHATI BENCH :: GLhjRATI.5 

O.A. NO. 	118 of 1995. 
x.xxpxJx 

DATE OF DEGISJ[JN 	22-9-1995. 

Sri. P.K.Baruah 	
(p ET I TION) 

Shri 8.K.Sharma. 	 ADJOCATE FOR THE 
PETITIONER (s) 

VERSUS 

RESPONDENT (s) 

I 

ShriSarma,Addl.GC 	 . 	 N0R(  THE 

THE HON'BLE SHRI G.L.SANGLYINE, JIEP1BER (ADNIN1sTRATIVE) 

g 
1. 

Whether Reporters of. local papers may be allowed to 
see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of 
the judgment ? ND 

Whether the Judgment is to be circulated to the other 
Benches ? 

Judgment delivered by HonSble Plember 

9 



CENTRAL AOIVIINISTRATflJE TRIBUNAL, CUWAHATI BENCH. 

Original Application No. 118 of 1995. 

Date of Order : This the 22nd Day of September, 1995. 

Hon'ble Shri G.L.Sanglyine, 11ember (Administrative) 

Shri Pradip Kumar Baruah, 
Supervisor 8/5, Grade-I, 
Office of the CUE (AF) 
A.T.Road, Santipur, 	0 

Guuahati-9. 	 . . . 	Applicant. 

By Advocate Shri 8.K.Shartna. 
0 

- Versus - 
0 	 0' 

Union of India 	 - 
represented by the Secretary to the 
Government of India, 
Ilinistry of Defence, 
New Delhi. 

HQ Chief Engineer, Eastern Command, 
• 	 Fort William, 

Calcutta-21. 

Commandant Works Engineer (AF) 
A.T.Road, 	 0 

Santipur, Guwahati-9. 

The Chief Enginoer.(AF), 
Shillong Zone 
Elephant Falls Camp, 

• 	 Shillong-793009. 	 . . . 	Respondents. 

By Advocate Shri G,Sarma,Addl.C.0G.S,C. 

G.L.SANGLYINE,P1EM8ER(A) 

The applicant was perrnanntly transfeLred to CUE 

Guwahati 'on 11.10.1989 dn compassionate grounds by AE, 

AGE (Indep) Rangiya. He was transferred again on 26.10.1994 

to GE(AF), Jorhat. He was aggrieved with this order of 

• 	 transfer and submitted a representation dated 21.11.1994 

requesting the authority concerned to defer his transfer 

from Guwahati by a period of one year or to post him in any 

other station within the Cuwahati Complex. The result was 

0 	
contd. 2... 

4- 

.5 
- 
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that he was further ordered to mOve out within 10.3.1995. The 

applicant further prayed vide his letter dated 23.3.1995 to 

issue his movement order only' in the last week of flay, 1995 

or first week of June, 1995. His name was removed from the 

roll of CUE(AF), Santipur, Guwahatifrom 1.7.1995. On 29.6.1995 

he had submitted this application before this Tribunal against 

his trensfer to Jorhat.-In the meantime he has joined in 
the interim 

Jorhat consequent to the vacation ofLorder dated 30.6.1995. 

His prayer No.3 •against the order dated 19.6.1995 relieving 

him with effect from 1.7.1995 is no longer available for 

consideration as this order stands now implemented. 

2. 	 The other grievances however remain. The applicant 

	

• 	 contended that the respondents should be directed to withdraw 

the Order of transfer transferring him to Jorhat as they 

have not followed the Transfer Guidelines in doing so and 

further that they should, be directed to post him in a place 

of his choice. The applicant is_aggrieved because he was 

	

o 	
transferred to Jorhat in plce of Calcutta, the place of his 

choice. fir B.K.Sharma, the learned counsel for the applicant 

contended that the denial to post him in Calcutta is without 

any justifying reason. He pointed out that in 1992 he was  

denied a posting in Calcutta on the ground that vacancy was 

not available. In 1993 the reason given was, howev'er, that the 

applicant could not be transferred from Guwahati as it was 

• 	 a place of his choice. Yet, in 1994 he was transferred from 

Guwahati to Jorhat. fir G.Sarma, the learned Addl.C.G.S.C, 

relied on the written statement of the respondents and 

submitted that the respondents had acted solely within the 

tiansfer guidelines dated 7.9.91 (Annexure R-1). 

3. 	 The applicant was posted in Guwahati in 1969 on 

compassionate grounds. The guidelines for such postings as 

/ 	 - 	
contd. 3... 
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prevailing in 1989 arenot available for perusal. The guidelines 

dated 7th September,1991 relied on by the respondents, based 

on the policy decisions dated 29.11.72 and 21,5.75 9  do not 

at pars 14 thereof stipulate the duration of stay in a 

particular station of the employee posted in such station on 

cornpassionte grounds. 4  The guidelines dated 31.8.1994 however 

• provide in para 23(K) that the duration of stay in a. particular 

station should be 3 years. The order of transfer of the 

applicant wasièsued on 25.10.1994. Therefore, the transfer 

of the applicant is covered by these existing guidelines. 

Since the applicant had completed 3 years already in Cuwahati 

he cannot make any grievance against the respondents for 

termination of his compassionate posting. Itis another matter 

however if he submitted representation to the respondents for 

retaining him in the station and they allowed his request. 

The request of the applicant for retention in Guwahati complex 

was rejected. His requests for posting in a place of his 

choice were rejected twice. The grievance of the applicant is, 

in fact, that he had not been considered for posting in a 

place of his choice but he. was posted in another place. In the 

guidelines dated 7.9.91 as well as in the guidelines dated 

31.8.1994 it is provided that staff who have completed their 

terms in a tenure station are to be accommodated in a place 

of their choice by moving out the longest stay staff in that 

particular,  station. of choice. If Guwahati is a tenure station, 

then the applicant has a right-to bé,considered for posting 

in any of the places of his choice after he had completed 

his term in Guwahati. It was perhaps in the background of 

having completed his tenure posting in Guwahati that the 

applicant submitted representation in 1992. It is seen that 
- 	 . 

- 	
contd. 
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between the second rejection dated' 26.4.3 and the date of 

tr'ansf'er order dated 26.10.94 the applicant did not exercise 

further choice of posting. It is also seen that the respondents 

did not consider the case of the applicant in term of pars 28 

of guidelines dated 7.9 .91 whi16 rejecting his option for 

Calcutta. In the circumstances, the applicant maynou submit, 

if he so chooses, a fresh representation to the respondents 

for his transfer to a place of his,,.chOiQe within the purview 

of the guidelines dated 31.8.1994. If such rpresentation is 

received, the respondents are direced to consider the request 

of the applicant sympathetically keeping in view his personal 

difficulties and the guidelines dated 31.8.1 99 4 in the next 

available opportunity arising afteD receipt of such option from 

the applicant. 

4. 	The application is disposed of in terms of the above 

directions. No order as to costs. 

(G.IL.SNGLY 
11E1BER (A 

pg 
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wItTEN ai 

(An application under Section 19 of the Administrative 

Tribunals Act, 1985) 

Title of the case 	• 	O.A. NO. fl 	of 1995 

Shri Pradip Kumar Barudi 	*00 
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BFO RE THE C TRAL A]4I NI STRATI yE TRI BUN AL 
GUWAHtT BENCH J 

0 6  A. NO 	 j,1995 

BETWEEN 

1. Shri Pradip Kuinax Baruah, 
aipervir 318, Gdeu'I, 
Office of the CWE (AF), 
A.T. Ebad, 
Sari tipux, Qiwahati9 

000 	 ,rlicaflt 

AND 

1. The Union of 1 ndia, 

represented by the Secretary 
to the (bvernment of India, 
Ni ni st ry of DefenCe, 
New Delhi. 

2, HQ Chief En.neer Itastern Command, 
Port lliam, 
Calcutta 21, 

Ornmandant Workà Engineer (A.!.), 
A.T. Road, 
Santipur, Giwahati9 

The (3iief Engineer (A.!.) 
illong Zone, 

Elephant Falls, Camp 
Shil2zng...79 3009. 

... 	RewondMjj  

DETAILS OP APPLICATION  

1. PAR71 CtJLARS. OP THE ORDER AGAINST WHICH 
T APPLI CTIO N I S MADE: 

Ihe application is directI against the °rder 

vide Posting/Transfer Order No. 1242/BS/168/EtB dated 

19.6.95. 



Q) 

2 0  3UESDIC1WNOF ME TRIBUNAL: 

The app].icent declares that the, subject matteL 

of the appi ic atio ri i s within the jurisdiction of thi s 

HOn'ble Tribunal. 

LIt4I TA1 ON : 

The applicant further declarei that the 

application is made within the limitation period prescribed 

under Section 21 of the Administrative Ttibunals Act, 1985. 

PACOE 1HZ CASE : 

4.1 	That the applicant is a citizen of India and 

as such, he is entitled to all the 'rights, protections and 

privileges as guaranteed under the Constitution of Indiao  

and the laws framed thereunder. 

4,2 	That the appli cant is p re sently wO rki flg as 

Supervisor B/S Gde-I uncFer Cbmmándant Works Engineer (AF ) 

GuwahatL. 

3. 	' 	That the applicant entered into the services of 

Militey Engineering Services (MES) as Store-Keeper 

and ever.nce hi $ entry, he has been rendering his servics s 

to the satisfaction of al. concerned. During his tenure of 

service, he has served all over India in diffejent places. 

His last outside posting was at }ydera)ad from where he 

was.transferred to Rangiá in the year 	 Thereafter 

he WaS transferred undef the prüent offer vide znovnent 

o rder No, 1014/398/El ( E st) dated 11 • 10,89 • His such 

Contd, . .P/3. 
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GAACL 

trnsfer and posting was on conasstonate•_gund only as it 

was stated in order itself that he has been permanently 

transferred. 

A copy of the order of transfer. dated 11.10.89 

is annexed herewith as AWNEXURF.1. 

4. 	Th t it will be pertinent to mention here that 

the eldest son of the applicait so is now 21 years of 

age became ompletély blind, due to prolonged suffering 

from I vom-bipple disease. He gradually became blind from 

the age of 14 and now he is under constant medical aare. 

Adding insult to the injury, the applicant lost his xi 

wife on 2.3.91 in an unfortunate traffic accident. Ms 

to dauters are studying in Class XII and 1fr1 respectively 

and his minor son ig reading in a lower c1ass. With these 

situations, the plight of the applicant can well be visua.. 

used. }Ls aforesaid children are studying at Kend4ya 

.Vidyalaya. It was under the aforesaid circumstances, the 

applicant rresented for his permanent transfer to Ciwahati 

which was acceded to vi de kin exure-. 1 letter dated ±&. 11 1  10 8'!. 

5 1 	That there is a set of instructions/guidelines 

in the depaztmentz laying cbwn the principles of transfer. 

Under the said guidelines, age factor and compassionate 

posting etc. are provided for. It also provides for making 

representation against order of transfer enjoining a duty 

upon the autlx)rities to dispose of such representations. 

A copy of the instruction dated 25.11.94 

is annexed herewith as ANNEXURE •  

ODntd.. .P/4. 
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That the applicant was surprised to receive 

an order No. 1242/BS/168/B dated 19.6.95 trsferxing 

him to Jorhat under G.E. (AP) purportedly under authority 

of letter dated 26.10.94 of the HQ, CEEC 	Caløitta. 

In 
- 

terms of the 
- 

said letter, he 
- 

will be released from the 

present place of posting w.e.f. 1.7.95. Thus there is 

extreme urgency in this matter. 

A copy of the order. dated 19.6.95 is annexed 

herewith as ANNEXURE.. 3. 

That the applicant on receipt of the aforesaid 

rder persued his grievances against the said transfer order 

/ departmentally and accordingly submitted a• representation 

against the order dated 21. 11.94 to the HQ, CE, urging 

for cancellation of the o rde r. 

7 	A copy of the representation is annexed 

herewith as 	XJRE-.4 

8,6 	That apart from the aforesaid Arinexure.. 4 

representation, his blind son also made representation 

to the autlrities vide his rep reséntation dated 17. 12.94 

Thereafter also he submitted representation. 

Copy of tuo such representations are annexed 

herewith as ANNEXU5 & 6 respectively. 

9 1 	That the blind sOfl of the applicant was 

intimated vide letter NO. 131322/2/94/5 A/39/Engrs./ 

EIC(I) dated 12. 1.95 that the applicant himself should 

make a representation. However, there is no indication 

about the representation, his application has already been 

made vi de Mnexu re. 4. 
Contd. ..P/5. 
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A copy of the letter dated 12. 1.95 is 

anne,d herewith and marked as 	EJRE!!7. 

10. 	That the applicant states that surprisingly 

enough ini te of asking the HQ C. E. for Pzx  providing the 

representation submitted by' the epplicent, the, same has 

not been forwarded by CWE. As will be evident from letter 

dated 17. 1,95 issued from the office. of the HQ CE, Shillong 

Furthermore, as per letter dated 24. 1.95 while acknowlednq 

recaipt of the representation of the applicant, , same has 

been refused to be pxaxkftd forwarded for consideration by 

the HQ CE, Calcutta. 	•' 

Copies of the letter dated 17.1.95 and 24. 1.95 

are annexed herewith as  

r e spe,cti e ly. 

1 1. 	That the 'applint states that, although he has 

gt no right to be posted in a particular place, yet he has 

cPt a right tobe considered for such postinq. In fact the 

appli cant had exerci sed his clxice place of po sting - his 

choice for posting at Cicutta to which he is also entitled 

under the Presidential Mnorandun dated 14. 12.3, but the 

same has been denied fi rstly as there was no replacnent 

and secondly as because Qiwahati was his choice place of 

posting. 

Copy of the aforesaid Presidential Memorandum 

will be produced at the time of hearing. 

cbntd. . .P/6. 



The respondents are duty bound to consider. the representa.. 

tion as well as his options. It will be pertinent to mention 

here that iRxpqc the appliaflt and his family required to 

remain in places where facilities for medical treatment 

for his son is available. This is a reason why the applicant 

had cçiven his choice for Calcutta. That was also the reason 

why the applicant had represented for his permanent 

posting at Guwahati which was conceded to as stated above. 

!bwever, contrary to such a situation, the applicant is 

now sought to be transferred to a small to - Jorhat without 

any consideration of his case. 

That the applicant states that at kazt least he 

is entitled to have his representation considered ka by the 

authority in terms of their oxi instruction as indicated 

above. There is no earthly reason as to why his representation 

ould not be forwarded to the addressing authority. It is 

nphatically stated that by such an action his right of 

consideration cannot be taken away. 

That the appli cant states that aw he having 

been transferred to Guwahati he cannot be transferred to 

any other place and that too permanently. The respondents 

ought to have taken the matter in ±ts true perspective 

instead of throwing out his representation from the purview 

ofconsideration even. 

That the applicant states that he is ready to go 

anywhere in India where proper medical facilities are availabl 

for his eldest son for whom there is still a ray of hope of 

recovery. 

c.bntd. ..P/B 



-7- 

4.15 	That the 	plit states that he is entitled to 

the befit of facilities on transfer as laid cbwn in the 

aforesaid instruction to which the applicant 411 refer to 

at the time of hearing of the instant application. 

5 • G)UNDS FOR RELIEF $x X: WI TH P F4)VI &QS: 

	

5.1 	For that the applicant having been posted 

in Guwtati permanently, the respondents are duty bound 

to follow the rules laid cbwn vide their Owfl circulas. 
- 	

..- 

	

5.2 	For that the impugned trnsfer order is not 

maintainable without taking into consideration of the 

representations submitted by the applicant and the respondents 

are duty bound to con ida r hi s such rep resent atio xis befO r e 

issuing the impugned order. 

	

5.3 	For that in view of the treatment and studies- 

of the ss and dauteEs of the applicant, the respondents 

ought to have considered the case of the applicant whidi is 

ix gross violation of the principles of natural justice 

and administrative fair play. 

	

5.4 	For thatmalafide is the foundation of the impugned 

order and the respondents having violated their own 

• guidelines, the respondents are acco rdingly duty bound to 

deal with the applicant's represe6tations. 

	

5.5 	For that in any viewof the matter, the impugned 

order is not sustainable and liable to be set aside. The 

applicant cEaves leave of this Hon'ble Tribunal to advance 

further grounds at the time of hearing. 

Qntd. • 
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6. DETAILS OF REMEDIES E)aiAUSTED: 

The applicant declares that be has*t no 

other alternative and efficacious rnedy than to approach 

this Hon'ble Tribunal. 

7•  MATTERS NOT PREVIOUSLY PILED OR PEiPIIiQ 
BEFO RE ANY OTHER 00URT : 

The appli cant further declares that he has not 

filed any application, writ petition or suit regarding 

the subject matter in respect of which this application 

has been made 	before any Cburt or any other autIrity andf 

o r any o the r Bench ó £ th e Hon 'b] e Tribunal no r any such' 

application, writ petition or suit is pending before any 

of them. 

8 REIEFS UGHT FOR 

Under the facts and circumstances stated above, 

the applicant prays  that the ±nstant appli cation be admitted 

and the nspondents be directed to show cause as to why 

the prayer  made in this application showald not be granted, 

call for the records and upon hearing the parties, on the 

cause or causes that may be shown and on perusal of the 

records be pleased to grant the following reliefs : 

8.1 direct the respondents to follow their own guidelines 

as contained in Annexure..2 and withdraw the impugned 

order of transfer ; 

8.2 issue direction to the respondents to tz:ansfer the 

applicant to any one' place in India for which the 

appli cant opted his choice 

Contd,..P/9. 
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8.3 issue direction to the respondents not to give 

effect to the irrpugned order of transfer of the 

applicant 1 AA1.1 AQj_C,-qf '3  

8, 4 Any o the rel ef ó r r eli ef a to which the applicant 

is entitled under the facts and ci zcumstances of the 

case. 

8.5 (bat of this appli cation may be awarded to the 

applicant. 

9,, INTERIM ORDER PRAYED FOR: 

Pending disposal of the application, the 

applicant prays Qo.r an interim order to suspend his 

order of transfer dated 19.6.95 (Annexure.3) with further 

direction to the xx respondents to allow him to continue 

in his present place of posting' exti.*kat Until such time 
is 

heLpo sted to hi $ choi ce place of posting in confo rmi ty with 

circularsof the (bvernmeñt of India as referred to above. 

10. 

The appIation is filed through Advocate. 

11, PAR CULARSOF THE I • 	: 

I.P.O. No. 

Date 	 : 	 I  

• 	(iii) Payable at 	: Gawah 

12. LISTOP ENOSURES: 

As stated in the Index. 

Verification.... 
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V ERIP I CAPIO N 

I, ShriPra.p Kumar Baru 	aged about 53 years, 

presently working as Supervir B/S, Gde-I, in the office of 

the CWE(IW),. Qiwabati9, cb hereby solemnly affi nn and verify 
C 

that the statements made in paragraphs 1 to 4 and 6 to 12 

are true to my knowledge and those made in paragraph 5 are 

true to my legal advice and I have not stlpp ressed any materi al 

facts. 	 I  
I 

'nd I  sign this verification on this the 29th 

day of 3the 1995 at (1wahati. 

91 
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T€1 : I'i1y : 70 	

of the AGE (I) r 
Office 
PO5t:pflg1y(, 	

Djst: •nrup 1 014/ 398 	
/1(Est) 	

(ASs) 

M/24 2059 
Thrj 

 

Pradip J<'nar Saruah pyr. w 

	

ON 	
GROUNDS 1. 	1ou are harehy 	

nt1y transfrred to 
cw Gauhat 

CPaSSj.OrIt 
Grounds 

Perane 

Authy. HQ 	c 
Calcutta lCtter No 131306/2/3V13/ E1C(1) dated 30 p 89 

	

2. 	You Will 
b reieved of Your dutj53 wef 13 Nov 

 
thIs °ic and will rep0 to Your flew 

Unjt 

	

3, 	
Yo Should SumIt 

the following before 
leaving thij1 

Clearane Certificate 	(b) Ideitjty Card. Departure Report 

Please flote that Your 
pay and allowances for 

Nov 89 
Onwards 11 be Clariied by Your new 

Unit after You report ere 

	

out 

for duty. 	 fr 
10 'r?JDA and 

°ifling 
time Is anissib1e as You have at Your own reect 

on Cpassjont groui5 

	

( 	Njshra ) 

	

Copy to :- 	 P 

AG ( 	 0 
. Ci EC Calcutta 	 Ifldep) Rangjy,  2 C 

30 - ci.c1urj Zone,   dang(j  r  	lJasistha,   4. 
CWjj   Gauhati Gauhati28 . 

6, 
Mo alillong  

. VA AGE (I) 
AG. 	i/j4 Rany . 

9. 

gj 
 AGE B/R Raflgjy 

I/c 2/ 
lo, Ctj0 

E-1(C) 	E1(py) 

]Date of birth  
3-1 

D N 01 Jan 1942 
: 01 Dec Cacual 1ave 	alance 

1 	39 
IVH 3alanc e 	 ; 3 days : 2 days 

\ / 
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T1, 231 

2100612/ 

QVfl(AL) 	11ir 
.4JWR(AF) Jrhat 	 . 	

..-.-. 

— i WB( AP) (1uh.ti 

(yr 

11ee.qu51i I ez 
CIIibf LIIcifleorA/p) 
E1J)f1t Fji a Casi. 
P.O. 'nc!iyer 
hi1Ifl! 7OQ 

r 	
'Nsy'f4 

PCt. Lj  

A op of E  In-CIA flr.mch 	tin 	
i4, 7OA1Q/ 

5Zc(I) dmt. 31 Au 94 re1, 'mr 
IiQ"CE C1utta iett 	Je 

• 	
I) 	02 fJ 	is fexw,r.1eR lierjtp 

- 	

b 

I.,..- 
Engj5 * As ji0y0 

C#tiy to I. 

rim  A 

( V 
Mia,J 	 . 	 - 
£0 1.L 
for 

Chief Fnjner(A/F1 

Copy of E-1n.c's Br lettej' 	7 /c(1) 6; ' ated 31 iug 94 
I 	 !YIIJJ,CTJLISJ\QVE 

1 	of 111d1a MIn e f Df, 1e their Jotter No dtej 22 Jn 94, hive 1.aj 1 n 	rjJ qujj 	th r-j to 
the poljy of JatjrIq/trafl5f 	in Xv9 	of Xup 

'' rJ 'D' 
perzen1 in IAES •  

2t 	In  suptritOsslen •f the txjntir 	iestJr fU)1jc cnd keepin! 1fl 
Vftw the revj0 UI!OJj 	 by the Gyt 	ltt,r qute 
in ar I ahave, the royj 	

p!1iP 18 enuni i .~ teo i n  
30 	The 	rtx hr. 	Prini1p1 	une vthlch trr)f.Irs af  
and  '' oivflj 	slJrdjn4Lc 	t 	

re £tIpu,te 
• 	 f p•L  . 	

' ' •13
(

) F' 	L1(/tptg) 	
7 7D(1t) dat. 21 May 75. 

A. 	Postjn *f ( 	
'. 	 '0' injj 1s 

•Iru5t1' i 	trs4nfle 1 
t\ will be lesj by the Gs 	 ,, th flieJrq crej 

I iA!  

'iut,t t1r 
ci $UtL 	afl Pastin to tsnu, stitj,1-1 pttetn 	 - 

l_aj ttI'fly 

. . a • 2/- 
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PO3TitG CJ , dfl1.STMflVE G1LI.4DS 

. 	N. individual will narally be p.tsd t o  tenure stati.ns or ether n.rua) st.tj.ns en administrative •r.unds. Where it is s.nsjd.rs that such a step is a6.lute3y e8sentjal, prier appx.yal Of GE/Mdi CE Ci.n will be •btined, if the indivivaj to I. p.st.d out on idainistii.tjve qroun4s happens to it due f.r p.sti 	te a tenure stati*n he will be o.sted out to such stati.n, even if this inv.lv.s postin@ out 
of turn. The C Crind will keei, E-in C's øreneh inf,raed of such case 	in cse of Individuals  pr.te;ted a.ainst transfer, pri.r appr.va]. of .inaC's araneb will be ebtained. 

6. 	in all c.ses where staff are rendered surplus by rcducU.g1 in the iLitherised strength and their re-adjustment lecemes necessary, the i.n.est stayee in the stati.n will 1e ,  pested cut, 	in the case of 
p.stins inv.lvinc 	inter-Cowm-ionJ trnsf.rs, the juni.r.st  person the orada within the Caaand 11 be in 

deeor.d surplus. 
7, 	in the situotions may arii. 111n •fficei/.ik* units are asked to mave enbl.c te oth'r l.ctisns/f such e.es the pers.nnel to be moved lov selectad 44sed win thair 	length of service in the stati.n is the Ienriit 	shauld m.ve 	y making l•cdl adjusta&ents. 

, 	In deterinln 	the l.np est stay.. in a statien, all M 	Units lecated In that ctatian includjn9 satellite statiens will 	taken be into canier.ti,n. 	The seniarity in that statign will be decided the GG Cu%und, 	Gr.upin 	•fvwrjeus unite in • stati.n ineluding 
by 

d$st* sidjacent Isoalities, 	il] 	be decided by the Cli Ce man. 	and jn1jrtt 	fe lewex frzatj.ns for inf.ratj.n 	ll of 	c.ncsin*d in -rvnce,. 	ilunte,rs, 	if..iny, 	will be riv.n jar.f.r.nce in all 	such aliCe, 

9 1 	Where un1t.!/f -)utlgrs .re c'l.s.d 	due to reducti.r, In 
w.rklc,ad, the zidjustment of sul'Pluu staff be first 4iono ,  in the 
reetdtial f,jn.jens in atter of flllinq o f 41*ficisrlci*s within 
.yera).l winirç 1vel, The remainin surplus staff be adjusted 
eutslie n the 	s1s of three chjc,s o f the inljylduj •  

TUF10,:V1 	 TAioU5 

10. A lIst of tenure Stations In a C.En& will be driwn out by ( 	 u.fter lvinq due ccnsiderati,n t i.11 aspects of livin 
c,nd.t1.,ns, in case a stati.n iS tenured .r dstenured, Its effect 
will n,t .. .I. aPplicd11e fr 	retr.spectiv. dates, The •xesr,is. 
of de-tenurjri, of •xjstjn* tenure stalien in view .t' its imapreved 
livinw, c.ndltj.i, 	n.uid centinue as at prestnt. Tenure statieri enue 
dc—tenured uay net le dec1.ar4 a tenure stiitlon d4ain •scept in 
•XCe)tn; t:i rciistnees, 

Ii. Tenure sta'i1.n ii.y alsa prefei'a.ily be 41vided in each Cemand 
for UXXAA marinjn between Zenes on StIite/juin!ua.e basis so that the 
€i1 ticatIen ef children ef the •pl.y... •CaL net p.se a pr.bl.w due t o  ch4-i. .e ii 	-nsjets, io s fr a s pr;cticj o. 

12. The fc11cjn4 ill8`t1L1CL1F*l1ti Oill 40 fl1,,i.d  vvh11# neaiinatjn1 
It. tenu1e duty stt1&na:- 

(a) Velunte rs, rrefer..ly th.. vh hve cplet.d 	years 
in • stt n vill i6 s iven preference, 

(e) Pers.nnel whc h.ve net done icervice in -a teiiuro statien 
/ 1nce joinine the LIES, pr.vided the individuals have eampleted 

3 years stay in the statien, 

. . ..3/.. 

I.' 
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.......uip.tid to the ME.S under adJusti.nt of surplus/ 
deficiencies scheiie reeken seni.rity for the puip... of prim.-
ti.n/ciinfiim.ti.n from the dote they join duty in the MU. 
Their seni.rity for postinj to tenure atatien will also resen 
from the d.te of J.inin MfZ 

every individual n.itinited for service in tenure statiun 
dust cmplfte his full tenure Ufare being pestei b'.ok to Sn* 
if his chaoe stati.ns. For the purp.se of determining the 
peried of stay in a tenure stat i.n, on individual must be 
hy31ca11y cnesent in that •ff ice for the full psri.d of tenure 

•xaludlno the p.ri.d if absenee of leive or .t.herwise e  if for 
reasons, due to illness or extreme c.rpss1en.te

Ais
r,unds, an 

in1viduiJ is iepatrieted prier to ce.pieti.n of 	.tsmar 0  
he may again be nominated to tenure stati.n after an •xpiry of 
3 yeors of service, His tenure should start afresh and he. 
is to cem1eto the tenure of 3 y.are at one strctchnd net the 
left ever peried .nly. 

While calculat.in* th 	hysicad stay at a tenure statien, 
the perl.4 of leave availed t, the extent of leave earned dunn, 
stay at th tenure st.'i.ns will be incJuded in the tenure 
pitied hz Jeterinlng the physicil stay. 

NtwminAlen of perins whe have u1xedy dens a tenure will be 
d.ne strictly on the basis of their l.st date ef return from 
tenure stdtjans. 

() The nan..i a'e halt far tenure stati.n posting is 50 years. 
Subørdin5ts over 50 years may also be p.sted for . sh.rtsr tenure 
but nene will be retained at a tenure etati.n 69yonsl the age if 
53 yer. .Sub.zdinates aI.ve 50 years of age will not be p.sted 
to hi.h al€.1tue/sn*w-.beud areas and to tenure stoti.ns where 
the tenure.in 2 years.' The age for such p.itlngs will be e.nsj-
dered s an date sf issue of posting by CR C.*n..nd. 

(h) These ,.sted from one cein.and to an.ther on cs.s1cassisnti 
er&us will net se n•ain.ted until cwpIeti.n of 3 years service 

J
t in th4 ch,jc& stti.n. This pr.t.eti•n is net availabl, to persons 
wht have mived in mutual •.stlr. 

The CE C.mind will iaolntain the panels as stteJ in Para $ 
abevs and n.minate/ust persennel to tenure stoti.ns asper panel 
seniority In the .bsence if volunteers. A 1it ek volunteers will also 
be maintained searah'1y fer. th. pur,ise. 

Disibled norsons should not be p.sted to a tenure statien if the 
disailty prolilkits his free m.vement/functi.ning. The case shill be 
decided by CE C.inmnds in rierits. However, if disabled individual is 
wihlino to cc to . tenure stati.n, he shauld be oll.wed such pesting. 

The neriml tenure is 3 years except in the Ióll.wing statiens 
where it wil.1 be 2 y.ra if physicil stay :- 

(a) All st.atl.ns in 	akh(Leh,Kix)ail,Prtopur,thach.ol, 
hdskLi i.Jaj .nl Dr tid 

(i.,) Sua..r Sector 

o1iy 

t fl.jr .nci otttr .1.hd of Andiro.n & Nic.br. 

J 7 ( 	#• ky .trer stotion incluol*46 1py MInistry from tize to time. 

. . . .4/- 
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16. 	An individual oervin, in i tenure sttj.n say subnjt his 
choice after ccmpletien of twe years of any three 8ttions located 
in three dintinct pl.ce/c.aplex.e se rated 1by at least 20 Kss. 

w9 out of three ch.ice stations should be in diff.ren.t CIs Zone 0  

17, on comltj,n of tenure, the individual will be .djumted at 
one of thi three ehcice stations 'iven by hi In the Repatriation 
F.ru. In the case sf non-availability of a vacaney in any of the 
three chilce stations, the affected person due for turnover ra be 
a11.ed to ioiln in the t.snuie st.vti.n till 	vacanc 	 i y arises  in 
their ch..Ice st4ti•n 	Such etpleyees my Its 91ven the benefit of 
eferia,nt fr his re-postinq to tenure station in his next turn for 

such p.stins. The exact rier%od of which the enefit is to is given 
will Ite decided by CE Cam,nand, bed on the f.1J4wjn nrsist 

(a) tJpte 6 months stay In excet f the tenure, N. 6enofit 
to e civen 

() Rxces sf;y_f more than6 ranths but upt. 12 renths. 

(c) Excess stay of over 12 is.nths and above1 	Deferment 
iftle(i,ñthj),,rjt.. 

il'. 	In Cbo a tenure c.wpleted staff d.es net want to continue 
at the tenure st.ti.n, hezay be reFatriated is  one of  his three 
chice stations. The l.nsst tay.t from in* of the ch.iee stations 
who has completed three years or a volunteer *ay be roved out of  to a 
nearer statj.n/chelce statj.n as f.r as pes?Ile, wher, a vacancy 
exists to make rau for the tenure completed •aployee. The 1enst 
stay.* in that particular cate,.iy will be determined by e1bin 
the three choice stations of the repatriate.. The len.st taye* 
moved frw a peace stt1.n for makint r.en for .djustient at a 
tenure crpleted individual will be breuvht back ts the same station 
after ceiiipletIn of 3 years in the new statIon. 

PCSTING F}M Pi,CE TO PiL-\CE S T ., TIU4 

1, An individual who is to move frur one peace station to 
an.ther peace station to make room f or v tcnuzo cepl.ted rtriotee, 
should . posted to one of his three chice statiens, as far as possi-
ble. This ficility pill n-t bs vi1b1c to other typos of p.stins 
like posting on administrtive gr.und., pr.u.ti.n and s. on (.enti.nd 
in para '4 above) . Postinip cores for peuce to pece station should b 
d.lIIteJ pr.feriy statewise, to the extent possible. 

POSTING ON LC\L TU}kNEJ 

20, 	With a vi.w t0 ensure th.t the *fJp.yeO ds.stn,t derive under 
benefit of 'Inrul e  in unesIra11, activities by r.mainin in the 
sane seat/unit f.r constdera1le peried, reeutar turnover of the 
eml.yees within the 9LO station after every 3 years be aarried out. 
This will previte traininci 	exrorIence eau1ly t.i, a.l erployeos. 

21. 	A'ist-.nnts within +he shml s t & 4~ 1 3n 4nd lcl turnnver can be 
Ordertd vy the t; c 	nd/CF Zone/C?.(hihest authrity ir the otn) 
However, Cr- Cerhan(i only c an t roder rootinos .utsite the etaten(e) 
The fe)iwjnq iilijs wy 'as fel1we for pl.nnine of pustin/ 
transfer -  — 

. 

Ic 
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(4) 	is shu1i be m oved on turn.v.i fr.rn one Divisen to 
n;ihc'r Jivisi.n within the se stti.n. In case, that ib 

• nt possible 4ue I. thais iveing only one L)jvisi,n in tht 
9ttion, they sh,u1, bn trnsferre from one B/H sul divij.n 
to .n.l.hci B/F Sub 	v1sjjn or one £actin to 3n3t.h.r sectien in the csc .f E/M r B/S stff. 

() :i IS (nrdnomre, Surveyor md Es/S Câr.o) shsul be maye cr, lur:-',r 	 p3ts ta •;tf Ond viee veroa 
e 	L)jyjsjen to Cli/CWE Qffjge or an.th.r !)ivaiun. 	n cisc there Is øn!y one L)iviaj.n/SuI Division in • 

tit.n, they sh.dl be trrafiforred to mnsth.r station. 

(c. Cr1's s.r —kø,r, jr.i ether c.kc,rjes of stiff w.rkin in 	sensitive section(s) will be transf orrei to on.thar *on 
sGnsItve sectjnri (s) within the Divisen or mnather Division or  Cifjce, is fr a r. sssi1. 'lthin the istation. 

PuTIC 	i1 lc...:.L: .1 •• 

22. 	Stiff n Pronotien ho 	jiist 	in the s.re stitien (not nec•ssrily in tot 	oi,it) rx- o vi -J IW VaCrCjf 	re ;vei1bl,. Hob%ever, if no VaC.nCI,S 	uv!1.] ir the sac stti.n, the 	 e 4ju*te in one if tht 'Lhra chicc t3tin s f.r b 

(X)MPAS ut TI.: Pc 	1Ncl.frueL Ti 

	

2V4t

'lt'. 	'iJ<l1n.'s Cur '-.nt 	.sttrv ijli %t ai 

yC pesiiIeriat. pe5t1rIs hT'irh rpuur chnrzel. Ap:,llc.itj.n frr 	 or th,eo r cy 	'iA 	jectc; tMk e1 ttvt to brin. .tLs.je pe3s'i.re diciuraoed, 

( a) Anlic;..'rns n coest1c orwundL bh.uiJ be vrifl?J, U xeiui'd, !r 	 ih nyu auth.rjt, if t h e 	E/ :i 	 Mjsf 	of hr! :-,f!ntAincn*ss ;f the qr.unds. 

.cf 	 j.ns an r1edjc,1 	runs 	u, •ccoapinicd ,y ;rc,prt.I., 

	

	qertjfjc.+s fr&m hutherlsed Meiio,d1 AttenOnt 
i ntt uvu11ol, fr.ni fieRistereid Mdicml Priiotiti.n,r) 
'ht nt' 

5f 	
f 1 1 liu•s.3 •.•n justifictjo f*.r transfer .1 	h &t 	i 	\'itJ. j  

Ccuaiap shou1 •riei-  j rIerd t, se,441q evCry ô months rJ Jul to screen the$t requests. 

(s, ) triite revt1nri sh1i nnly be Offecteti oçinst 
c1'.r v.ncjes hump which aioirtst, v1unteers, 

(f 1 	& vi.nt of undue benefit, it ifl LAe ensuxe (befere 

	

trinfpii re cceptsó 	.1'11e1 issuc) 
th.t- ..(fcteà pnz- sirismre net ciue fer p.stina to tenure stations. 

	

• .1 	 !3tjfl5 	 c 	is3jcnte ;raunds will bo 
It th 	<c.cne ..f ths in4ivj 

(N) 	 fr inter coausjne p*!tthU an Cowpassinato 5reuns/
Orm  1 b. 	'1i . i.tu'ed • y  h—i,-' 

( J) f.•jfj 
pt1nc 

VY 

IF 

trn - qrer t P rrut ta be trted is i. 
no prtectiu.n cn be c1aiaeS y the inividual, 

0 6 0 06/00 
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(k) The period of p.stinj  an coM*ssiondte grounds be re'trictad 
to 3yers i. a to accvm;date an.th.r coepasionte pasting case. 

(1) Tr;vl1ing allences can e  paid to the individuil p.9ted on 
last log cvinpassion.4te reuids 4 the tii.• of rtire.nt only to 
his/her hcae tuvn/se1ectsd place of residence, sujeot to apsr.vil 
of the transferring authority, who sh.ild rea.rd reasons for such 
pestin.s. 

(ui) Th ciup 	icgte ostjucs will Loo 	'ied t o 	n,n-. 
sensitive .p.inttenj a fdr as p.sibJ., 

TiJING ry:  

Caie will ie taken tv rnzyi-et1.t trniers Juzinø the aidl* 
of the acadetic year ra evoVed Qs fir as p.sile. Lx•pti.ris should 
only be to mr'ct on emoreent ieu1.ct In th? •xiencies .1 service. 
I..t will be desiresie fz 'ive two *.nths time in the posting .td.r 
for c.zpletlin of the move to enable an individual to sort sut his 
personal adi3ini5txati.n. However, o.ves on ainistratjy, çrunds 
May ae erderei Avin 105ser time. 

AGE Fi'CT3R 

2* rrsans hvin 	tta5ni the ;oe •f 	years prior to the dite of *,v'o 
mentined in the nestin, qr,ler eh,uld net e tr.nsferrd except at their 
request to stations of their chice, Hiwever, if they have to move on 
pr.*tiin and if there no clear vacancy in the statl.n whore they or* 
serving, they emy still 10 a.ved irrespective of the c,nsid.r,tivn of ago. 

FEMALE EMP1JYEE41' 

26 9 	The fem.lc ew1uyees will aleo toe c.vered ly the .&b.ve policy 
siject ke t he uf!dr menti4snad c.ncosi.ngg- 

(1) W.en empleyeos are ex.pted from posting to the tenure 
stations. 

() They re n.t to Posted to ion, distanc, stations even in 
the ce of 'theIr peiiaqi to pe.ece station tr.nst.rs unle;s fezole 
eip1.yees ,jves her cb.ic. •f a statj.n at a distant place, 

They will I. tr.nsf.rr,d from eno peace station to the other 
on tenure 118AS15 an the aridlegy of tenure system adcpted for the 

.s1e eml.yees far their postings from tenure station to the ether. 
This tenure wilt be for a minimum •erled if 3 years and those 
evpl.y..s would have the privil.go of exorcising three choices for 
their wastinq on x-Q+tlrn frc the tenure stMtiens in;1udin the 
hre st.ti.n, 

id,w empleyees on compassisnate qrsunis would be ,xe.,t.d 
A-ruip the previsisn .t () a)p.ve, 

VACtCI E 

27. 	All psstinei 	IJP ey the Cs Ganc should i3e 4ogainst clear 
vacancio. To ascertain cler vewney the E.uthèrisati.n .1 f a prtiular 
cztat wiy . r 	il , r:5 on 	 hichever is less ski.uld be taken trite 
acc.unt. Vac,ncjes will be *si sn sanctioned .uthoristjen/e.,jjjn g  
f)/mis lblifi 	vdlsto zC ised on functional auth.rjstjan, 

PRF.sEtTh'r1u4s 

P 4 rsen1tjens, if any, a.1nst the po*iinol .rdez, will be made 
by the ffcct - 1 inilividual within 21 i;ys of the ieceipt of petin.j oür 
in t)-' ,*ji*rnqd offjce he will enuie that the sie is ntjfjd to the 

ial ina*c'Jit1y, Then the rpretontatien rec&ived thre.h rroper 

- 	 . .. 	.7/-. 
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chnre1 is 	nsiiJred en r.jectec 'y  the CE Cetntaand th C.9flCeInO 
inivju1 will niove withc.ut any further ttelay. Cntlntenoie 
rice when the inivjul net 1peino saiisfIe 	ith th' iocjsi.n of 

the CE, 	y riit hi.n ce to the I-in-:'s Branch. The t*ve of the 
1rdivju1. 'ill not ke h0 ui on this accunt. 	.n c.sethe Olecislon 
of the U.-In-c'3 Uririch is in his fvour, the inivit4u1 will be larought 
back .t thtr Govt exp.ense in the first evailbie vac.ricy 

2. 	hi ,; )ttcr J. 7O 1,'E..C(1) e.ted 2 0. IF*10 91 stamis superseded witi 
with tht 	 r'r, 

30 0 	!'1e4 	kj*er4j 

x x x 
k'J ;the) 

!vaj 	ri 
AdI JG Linrs(Per) 

Ar 



/ 

T-d 	: 	L)8 

1242/8S/  

M ES -2420 J
aruah  Shri P K  

VpV.r 13/s Gd.'eI. 

Q,m-er Njrnn Engineer (Vs) 
Commander Works Engineer3 (AF) 
A T Rc:', Santipur 
Guwahat 781009 

Jun95 

TINGPNERUB0INAT 

You are b 	 transferred to 	(AF) j tp%*e, In he !ttf 1tt . 

A'lthority : HQ CLa EC C4t4te
l) 
Postjq Qrdr' No .332/7/94/ 5A/24/Jgx/EXC 	dated 26Qt 94. 

You will be relieved ot youirn duties  from  th off%e Jul c(i.) arid will report to your n ~—lallirlv, 	1olning/juxney periods 	 er 

AdvdflCe f TA/JA and p -  may be had on epQt*atjQn. 

You will submit th.foljwjn'g before ;.e-8v4r#g this offtro : 
(a.earance Cortifjcte 	(h) Lepartur 11ert 
(o) Identity Card will be deposited 	 foxation. 

3. 	
Pjese note that your payand allowances for the month of J ul ci Cnw6rJS wijJ be 44rned by  y*ur now format4,on/unjt. 

(Swaran Sin9h) 
Lt; 
Adm Of fr 

.. for OWE (AF)  Guxab ati 
H CE 	Cal c t t a -21 

3. CVE (AP) 
'.. CQA ( -IJiVah atj 

AN) ShiJ.long 
o. AP() 	(AF) Borjar 
7. 3 () Jorht 

gate of 

01-12-19-43 

R 	
(•,.,•". 	 ) •-'l 
	

S 

6 1~e 14 

F (AP)LShillong-g  • 	 AJHAT ONLY 
cifjed that the indiv4i.jj5 not 

.io1ved in 
of 	4 Y/SPE/SUspe*J,Qn base. 

and  Allowanc 
B/P t 	i95Ø7, 	D/- (PP) 
DA 	 HPLA " flc.450/ 
SWt 4.2444 1: 	 ,00/-  

GP F (A/ No) 	141 	Rs. 1OO / .T 
OG3s; 	r. 30/' 
Belance of Leave 

J 02 ELJ days 
L-429 d7s 



• 	' 	' 	Fiom S MES/24'Q59 
Shri Pradip Kumar Baruah 
Supvr - B/S kie I -. 
CWE (AF) Gauhati 
AT Road, Santipur 

- ...... GAtATo9 

To 	: Headquarters 
thief Engineer 
Eastern Command 
Fort Wiilj 8pj 
CALCLTT2l 

(rhrough proper channel) 

REUETFaDEFTOF 
EXTREN 

LLLJ)-_ 	
-' 	 ••.-••-, 

Respected Sir, 

Trifling though it may aPPear but the Pressure of 
circumstances have compelled me to approach your benjgn._self 
and to submit the following grievances for your kind consider.  jon and favourable Orders please. 

1• 
stands Posted to GE (AF) 

Jcrhat ,s Per Your .  
3 0  

sting Order 	
l31322/2/94/M24/Eflgr/EIC (I dated 22 Oct 94. 

Sir, I intend to 
bring certain tragic incidents and los s  of life in my family whlth I had faced in my tenure in this station and as foliow8 I- 

(a) My 
 elder son 21 'fears old become BLI!\D due to Prolonged suffering 'rom Von_hippl e  disease* inspite of frequent 

treatment and spent of huge amount that 
there i. no fruitful result has been achieved so far. 
In addition of my continue treatment 

he had in AIIM, 
NEW DEUII th0 after in 
with 	 Horneo and Ayurvedjc 

COflsultat ion treatment is COntinuing at different Places with •Mbition that my son will cure in near future. 
Secondly on 2nd. !arch unfortunate traffic 	1991 I lost M wife with an accident Which is sadly affected and great loss to whole of my family, 
The other two' chIldren of my daught 

	and mi eon are studying at KV ?orjar in 
Stnadard XII and VII resPectively and the small School 
going children could not recover 

the memories' of the accident 	o their loved mother, 	 and lo  
40 ' Apaf 

from looking after my three mother1es children, the 
requisite narental care is repuired to them at this stage and I also 

have to take sPecial care to my HLIPXJ 
son in up.. gradinq of his moral courage for achieving better Progree in 

h18 fufure 'life. Thou0h my blind son has did B Ajsic i Hirdus.. 
tani Classical music rom Bhotkhoflde Music LahaVidya1aya, 

till he reeds much more to learn under some 
SPec fled 

ru, 51ce Gauhati Is th only Place where 
required facilities 

are av(,ilable where blifld son 	under secjal coaching In thi s  ttne Under two differentru'5 In two different 
instent5 

On 
Sitar and Hawine itar namel 	 rum y, 

COfltd..,,p,,2 	. 

'c 	• 



.- j --

-2". 

. 	In view of my genuine problerne and saKe of my BLIW 
onr, future átated above, I compeLled to seek

reft
ur favour: 

i ti issue as there is no oth. elternttve 	over. 
I am requesting your kind honour that my case for deferment 
for ahother one year otherwise to poet me within GAIIIATI CCa01.EX 
wherever vncy Is existing,. $0 as to enable me to have orofler 
care to by child arid 13LlfO tbn at thts critical stage. This one 

lear period of grace would help methrough out the rest of my 
ife through the succesfu] completion of duty to my BLIM) 

motherless eon, I shall, forever remain gx.taful to you for 
thjg act of extreme compassion. - 

6. 	I look forward for your favourabi,.e orders with the 
strong conviction that the problems of this ordinary employee 
Is. 4wy  upezmost in your mtnd4 	 .. 	. 

Thanking you in anticipation. 

Yours faithfuUy, 

stat ion $ Gauhatj.'.09 	 jo,w1 
Dateds 	Lb V 94 	" 

(V 	. 	( zm xu 

Copy ,  toz- 

If eadcu art erg 	. 	 . 	., 
Chief Engineer  
Elephant Falls 
Mn I or Post 	 . 
StiILLU&09 	 S  

. 	 . 
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FROM : SHRI GA!JTAM BARUAH (BLIND) 
VILL 	NEW KAHIKUCHI 
POST 	AZARA 
GUWAHATI - 731017 

TO 	Ma.j Gen A.K.Puri, AVSM 
Chief Engineer 
Headquarters Eastern Command 
Fort William 
calcutta - 700021 

( Through The Honourable Chief Minister of Assairi) 

SUBJECT 	All APPEAL FROM & B1LINTh 
I 

Respeqted Sir, 

E- 

Most humbly and respectfully I beg to lay before YOU the 

following few lines for favour of your kind consideration please 

That sir, I lost my eyesight 
illness from Von-Hipple eye disease and 
this connection my father spent huge a 
could be achieved. He took me to A.I.°I.M.S 
my better treatment. Thus he exhausted all 
with my treatment. 

recently due to prolonged 
become completely blind. In 
riount but no fruitful result 
New Delhi, Calcutta etc for 
his resources in connection 

That Sir, on 	the 2nd march 1991, I lost my mother in an 
unfortunate traffic accident which had greatly effected our family 
peace and happiness. 

That Sir, there is no other elderly female member in my family 
to look after my sister and minor brother who are presently studying 
at Kendriya Vidyalaya, Bor.jhar in Standard XII and class VII 
respectively. 

That Sir, due to premature blindness and sudden death of my 
mother I have to discontinue my school education for want of proper 
care and facilities. But my father has taken special care in my ease 
and arranged tutorial classical music lessons through Bhatkhande 
Sangeet Vidyapith, LUCKNOW, in order to encourage me to make better 
progress in future life in the field of music, as I have special 
aptitude and interest in music. Meanwhile I have done Visharad Part II 
(B Music) in Hindustani Instrumental Classical Music (In Hawaine 
Guitar) from Bhatkhande Sangeet Vidyalaya, LUCKNOW through Braille 
System. 

4;! 



That Sir, recently my father Shri P.K.Baruah, who is working 
as a supervisor, B/S I in the office of OWE (AF) Guwahati, A.T Road, 
Santipur, Guwahati -9, has been ordered for transfer to Jorhat. As a 
result it has become difficult on my part to my out of Guwahati since 
Guwahati is the only place where required facilities for a blind man 
like me are available. I am under going special coaching in the tune 
under two different GURUS Shri. Debasish Bhattacharjee, renown 
classical Guitarist of Calcutta and Shri Aqueel Khan, Sitarist of AIR 
Guwahati. 

My father has taken all possible care in connection with my 
education at Guwahati considering the development and well being of 
our family member who one-day will be able to take care of themselves. 

That Sir, In view of the fact stated above and view of my 
father life our stay at Guwahati absolutely necessary. In case My 
father is allowed to stay at Guwahati for a couple of years it will he 
convenient for me to complete my musical lessons under the care of my 
GURUS. 

That Sir, My father has submitted a petition to the authority 
concerned to consider the prayer of his stay at Guwahati through 
proper channel, a copy of which is eflclosed herewith for your 
information and necessary action. 

In suport of the case I am enclosing copies of few documents 
for favour of your perusal. 

I am eagerly looking forward for getting your good response 
and sympathetic action sir. 

Thanking you, 

 

Yours faithfully, 

(GAUTAM BARUAH) 
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FROM 	SHRI I3IJTAM EARU(H (}3LIND) 
V I IL 	NEW I<AI•1 I J:1J(:H I 
POST 	AZARA 

- 78.t(17. 

TO 	: MAJ . GF'N, A. :,pLJRJ qAVSM 
C4IEF ENGINEER 
JlEAI: QuAr:'rEF:E; EASTERN COMNANI) 
FORT W I Li. I ti 
c(.;L.cu'r -rA . 700021 

SUB 1  F:ray.j: On CRYAN of anallyatipa. 
rEpect.pd Si.r,  

With reference to my earlier application dtd 17 	Dec94 
on stay of my father' s transfer order- and your Head quarters 

letter No, dtd. 12.01,95 I most 
respectfLtlly like to make a fF?rvent appeal once aqain to review 
my father's application and help me as a blind student. 

S.ir, I was hopeful of getting a positive response to my 
appeai but unfortunately the appeal was turned down. My father's 
application was also turned down as I learnt from him without 
solid reason not considering the fate of his family member - s. As per your nor-ms I have my right to express my problems and seek your help for the r- edressaj of the problem. It is real ly painful 
to learn that my father's appeal • did not reach you in time 
through the intermedia -ip officiaj recammenciation which is necessary for onward transmission, of any application as he said so. 

I take this opportunity to request you kindly to intervene 
lfl th 	

fflrttPr and review my father's applicatior) specially to 
me as a handicap learner. 

I would also li.kp to request to kindly to consider an 
alternative measure of helping me by posting 

my father at 
Calc:utta instead of at Jorhat where i could get better scope in 

• iarninq in my music line. 

I shall be remaining ever grateful to you if my prayer for 
review of my father's application receives your syrnpathic 
consideration and necessary action i taken ultimately to help an 
unfortunate bi irid like me 

In kind ant..ic:patic-) fl and with host regard. 

Yours faithfully 

( GAtJTmM }3ARLI(-F- 

E.nc Jo 	Copy of earlier application, 

S 	 - 	 - 



Tele ; 243-2321/2393 

i 

GISTLRED BY POST 
aTykv Kern an 

11 zstern Command 
Ahhiyanta Shakha 
Engin.r Branch 
Fort 'aliliam, Cai-700 021 

p 

131322/2/94/5A/)7 /Ervjrs/EJC(I) 

hri Gautam. Daruih (!Uind) 
Viii— New Kahjkuchj 
Post— Azara 
Distt— Guwahati (Assam) 
Pin-781017 

Jan 95 

I 

10 	Reference your application dated 17 Dec 14 addressed to 
Maj Gon A K Purl, AVSM, Chief Engineer this Headquarters 

2 	Your application has boen seen by Chief Engineer this 
Headquarters and oxemined in depth0 You are advised to request your father to apply for deferment with duration for examination at the earliest. As per extant rule applications from the 
relatives of the serving individuals are not entertained. 

icer  

as  

Senko 
so-li (Peponne1) 
for Chif Engineer 

I 
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lii Uzn: Ln 
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VE(tF) GuitI 

HJi.I/Ti.j-Lt:I.fUjtJJ UVER :J.i 1 

	

1. 	ifr-encc llL 	1E 	(icut:t 	£1'jr1 N. 7'37 dutei 12 Jn 95, 

	

2, 	P1;e L iwrJ L1i:j-jii[ •ii.c.t.j 	1nwith ur 	 tr ur ftrt Lr cLin, 

s:i (k11) 

Ir 	lL-'f E 	rn-er (i-IF) 

2. 



I 

f/ ;4 

* / 	 Q\fr - 	L, 10 

Teieph.ne - 	- 	 He.squarters 
AF 231 	 Lhief Ensineer (Ar) Shli.!.nq Z.ne 

H 	/ 	 [ile.hant Faljs 	l*p 
I .0. Nsnsleye 
Shill.n-173 tl. 

I . 	 Chief flkiineer 
HQ Ea trn Ceuuians 
F.zt Ail iaai, *lcutta-21 

1. 	Peference your IIQ si.n1 N.. 737 d.ted 12Jmn5 

2 0 	it is susrnjtted that no ••.licj.n has received fr.n, Shri (utaL 	rjj 	11i6d) S/C) / MES/242259 Shri PK 6iirua, Suvr .15 Gde I ef CV'. (AF) uhtj. Hewever, an i.ijctj. d..ted 21 N.v4 4f Shri PK arua, /S I of CIE(AF) (uhmtj has leon f received requestino to retin him in Gauh.ti c.ulex • 

	

	for gn treatment of his sen nuiely, hri Gaubam 64rua  sut the c.se has net Seen rec.riunenS.d cy CiE(F) Gauhtj. 
JHence, the said aJicatj,n is net f.rwarded\. ysur HQ 1ease. 	

\ 

esh1ands) 	JMLf 
Arcj 

C.py t• SO 1 (AIm) :— 	 For Chief fnine.r (AF 

,,CE(AF) (iuhtj 	-er 1nf*i,.tj., b'vith reference to thnjx 
letter N.. 1242/s/123/E10 Sated \' 	 IJan 15, 

A,.4jic.iti4r dted 21 Nov 94 in respect 
if E6/2425 Shri PK 	xuo, 	1 
dl.nwith its encl.sures jecejvej 
unSet Your igil as,ve letter is returned 
herevjth unactj.ned since the c.se Ends: as 	 is net rec.ii.,en5e5 •y CWE 

f/t 1- 



CourtM03!!j rl 

IN THE CENTRAL A0MINIRATIUE TRIBUNAL 
G UW AH AT I BENCH 	 4 

H _ 
IN THE MATTER OF : 

O.A.NO. 118 of 1995 	 - 

Xt4XX 

Shri P.R. Baruah 

Applicant 

—Us- 

Union of India & Ors. 

• •• Responis 

• 	 AND 

IN THE MATTER OF : 

Show cause in connection with an interim 

order dated 30.6.95 staying the transfer 

order of the ap'plicant Shri P.K.Barua?rOm 

Guwahati to Jorhat. 

I, Shri S.C.Katyai, Commander 	 Works 

Engineer, respondent No.3 in the above noted O.A.No.. 

118/95 do hereby solembly affirm and declare as follows 

i. 	That I have b'en served with a copy of an 

interim order dated 30.6.95 passed by this Hon'bie Tribunal 

and going through it and also the application. I do hereby 

make sm show cause as follows ; 

I • 	
That Sri Pradip Kumar Barua, Supervisor' B/S 

Gr.I was posted from AGE (I) Rangiya to this office on 

11.1089. As per procedure after completion of 3 to 4 

years jividUals are asked to submit their choice 

0 

2/ - 
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-2- 

stations for transfer to another choice stations as an 

individual has got all India Transfer liabilities. Shri 

P.K.8aruaJhad mentioned his choice stations Calcutta, 

Barrackpure and Ishapur, HQ Chief Engineer, Eastern Command 

Càcutta had intImated that no replacement is available 

at his choice stations and not considered being Guwahati 

is his choice station respectiVelYappx 'A' & 'B' attached) 

2. 	Posting order was i4ued by HQ Chief ngineer 

Eastern Command 	Calcutta vide their letter No.131322/2/ 

94/5A/24/Engrs/EIC(I) dated 26th October 1994 to complete 

'move by 31st December,1994 to his new duty station i.e. 

E A/F Jorhat stating any lapse will be viewed seriously 

by the Chiefngineer Eastern Command Calcutta. Accordingly 

the individual has been informed vide this office letter 

No.1242/BS/92/EIB dated 1lthNovernber,1994 regarding his 

posting to Jorhat. 

Shri P.K.Baru, B/S Grd.I submitted an applicatiOn 

dated 21 November'94 Cor deferment of his'transfer for 

/ another one year. His application was considered but 

• rejected by the CWE(AF) Guwahati as individual had already 

• 

	

	served in this office for last 5 years and in view of the 

posting order already received and strick directions 

from higher authorities regarding implementation of 

the move. 

RMs Sri Baruakfurther submitted an application 

addressed to CWE(AF) Guwahati for retention. The application 

dated 21st November'94 addressed to Chief Engineer, Eastern 

Conmand Calcutta forwarded to HQ, Chief Engineer, Shillong 

Zone vide this office letter No.1242 . /BS/123/ . EIB dated 

ontd... 3/- 

1t- '. 	- 	'•----- _l 



19th January'9. In the meantime a telex has received 

from HQ Chief Engineer Eas.ern Command that case of 

Shri Baruah has.not been approved by the Chief Engineer 

/ 
Eastern Command and instruct this office to implement 

move of Shri 8arua)by 10th (larch t 95. 

o\ 	13 

5. 	On 23rd 1arch(1995 9  an application received from 

Shri P.K.8arua6
/ 
 B/S Sr.I requesting for issue movement 

order by last week of May or first June'95 after over of 

School academic year of his children. (Photo copy 

enclose.aS Appx 'C' 

69 	
HQ Chief Engineer A/F Shillong has intimated 

vide their letter No,81006/9/83/339/EW' 	dated 12th 

May 1995 that reliever of Shri! BaruatholdiflQ the charge 

of Stores in addition of his own duties at GE A/F Jorhat. 

Shri Baruahnot holding the charge of stores and hence 

deep atch the individual immediately. 

Accordingly, based on the directions received 

from higher authorities movement order has been 

issued vjde thisoffice letter N0.1242/8S/168/E 

%'ated 19 June,1995 showing sku struck off strength 

u.e.f. 1st July 195. 

That the interim order dated 30.6.95 is not 

tanat?le and as such it is liable to be rejected. 

That the applicant has mislead this Hon'ble 

Tribunal and; thus obtain this stay order which is not 

tenab3e in law and as well, as of facts. 

)J/" T1ntd • 	4/- 



10. 	That the stay order granted by this Tribunal 

has obstructed the respondents in discharging the day 

to day official duty and thus has put the respondents 

in admini,strative deadlock. 

ii. 	That the show cause is made in the interest 

of justice and same is filed bonafide. 

In view of the facts stated above the stay 

order grakEd granted on 30.6.95 is liable to be vacated. 

• 	 VERIFICATION 

I, Col S.C.Katyal, Commander 4orks Engineers, 

Airforce Guwahati do hereby solemnly affirm 

and declare that the contents made in above 

paragraRhs of this °shqw cause are true tojmy 

• 	 knowledge and derived from records uhich I 

k** believe to betrue and rest are humble 

submission before this Il ontble Tribuflal.• 

I sign this verification on this day of 

13th Day July, 1995 at Guwahati, 

ot 

Signature 

• 	
¼••• Its,,  

';ias 

—4 



S. 
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Tele : 29.23217Th 	/ , ( i9 Fury Kaman Mukhyalaya 
H. Eastrn Command  

/ 	 ihiyanta Shakha 	 / 

V ( 	 nginec-rs 8ranch 

'1 	Fort jjlljani,Calcutta-21 

Nov 92 

Chief Engineer 

$hilloZon:,hi1iJfl g. 
- r•, 

(.,V5 	S h i I I - - n 	5hillong 

POS LPJ' 	NTURNVER8D—j 

1 • Th 	•fl lowinq 	/s 	Gdo—I w,re 	applied for turn ovcr posting 

but duc 	to 	the 	resns cnct1oned against their names, 	their cases 

hvc not 	bceh 	consiclE.rud 	for costing on turnover 	:- 

Ser N 	ME 	N3mc Unit Remarks 

1 • 253547 Shri. 
Tnpan 	Kirnr 	Jh 	L.oherj C 	(P) Noc 	replacement aval-labi 

a 7 2 	'j5 	: t chaice stations,henc: 
not 	ccns,tder3J. 

2. 210152 Shr . 
Rem 	bhbri 	YJ3v [E 	Gantpk o- 

1.  Shri 	Pr-:: CJE 	(Ar) —do- 
K umar  Biruh 2uhati 

4. 20105) 	Shri 	R S G 	Tezpur —do- 

Chaula 

I • 	.P1cse inform thi individual accordingly, 

(KRfao) 
Capt 

n Officer 

CQpto— 	 - 	 for Chief Engineor 

11 coceed fns/un its. 

4. 

4 
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' 
tJe 243/2321219 

Pur Kaman MukhyalaY 
HQ Eastern Connand 
Abhiyanta Shakha 
Engineer Branch 
Fort Wil1iam,Ca1CUtt 2  

131322/2/9 3/5// 1' /Engrs/ElC(I) 
	

24 Apr 93 

Chief Engineer 
5t1i1lon Zone, Shiiioflg 
A/F Sh

q  
illong , Sh,i1ofl. 

5iliguri Zone, SeyoR 

PJSTINLJRANSFER ON TURN OViR: SUPVR BLS GDEI 

i. 	The following SupVr B/S Gde I were applied for turn over 
posting but due to the .reasonsfl'?ntiOfled against their rames, 
their cases have not been consiucred for posting on turn over ;- 

(a) MES-210152 Shri 	GE(P) Gangtok No replacement available 
Ram Dhari Yadav 	 . 	 at his choice stations. 

Hence not considered. 

(b MES-242059 Shri 

tradip  Kurnar 
 U ah 

(c) MES-20109 Shri 
R S Chawla 

CWE Gauhati 	Individual serving at his 
choice station. Hence 
not considered. 

( Tezpur 	No rp1aceniOrt available 
at his choice stations. 
Hence not considered, 

(d) MES-465428 Shri 	GE l3orjar 	 -do- 
KKRai 

-----------.- - - - - - - S ---------S 

2. 	Please iniorn the individuals acco1ing1y. 	•.•• 	 - 

Cpyto:-   I  

All concerned Frnns/ur -ijts. 

C rL () GcLL /  

I 

 111~z it ~ 	, 
.. 

. 

• 	(KR.ao )......... 
Capt 
AO-1 
for Chief $ngineer 
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To . 

4 3V\ 

CWE (Afl ..iauhatj 

(Through proper channel) 

PO$TIN/TRANSFEf Ct4 TURN CWER BASIS - - -- 

Sir, 

eference HQ CE. E' Calcutta letter No 131322/2/9454/ 
24/Engrs/EIC(I) dated 26 Oct 94 and your No 1242/BS/120/EIB 
dated 13 Jan 95. 

Respectfully, I beg to state the folLowing few lines 
in connection of my postthg order to UE (AF) Jorhat issued 
vide chief Engineer , Eastern Connand, Calcutta letter cited 
above. 

That Sir, as I learnt from you that my appeal dated 
21 Nov 94 for defferment had been turned down by CE Command 
basing on the remarks made by my office, 

Since my replacement Shri ianeswar Das, B/S Gdeiis holding charge of furniture and stores in (E (AF) Borhat, I am suppose to move first as cer existing po.LicyIorder. 

It is therefore, your kindness is requested for issuirq !vbvement Order so that I could move in the Iast week 
of May 95 or first week Of Jun 95 after over of SchJ 	JL academic year of my children giving Opportunity to 
them in my new Station. 

Thanking you, 

Yours faithfully, 

St8tjo : (. auhatl09 	 - jPIuAji ) 
Dated 	: 	Mar 95 	

Supvr B/S Gde I 

01 
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IL TH CEiTRAI 	 ( " 

GUJMiATI I3ICH 

In the rnattei' of 4. 

QAo afl8 QL1995 

Shri P.K.i3aruah 	•.. Applicant. 
-Vs- 

Union of IndiL'. & Ors. 
Respondents. 

- 	 - AND- 

1ritten 3tatecent on behlf 

of the Respondents. 

I, Ccl 3.C.Katyal, Cotn1ander Torks 

2ngineers (AF), Guwahati, Respondent 1Jo.3 in the 

present aplication do hereby soler.inly affirm and 

declare s follows :- 

1. 	Thtü copy of tpplication alongwith the 

order passed by this Hon'bie Tribunal have been 

served......1 
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served upon the Respondents and being c&led upon to 

file Written Statement, I do hereby file it on beh?lf 

of all the Respondents and sy ctegoric1ly that save 

and except what is specifically admitted in this \1titen 

I, 

	

	 Statement, rest my be treated as total denial by all 

the Respondents. 

2 	 That with regards to the contents made 

in paragraphs 1,2,3,& 4.1,4.2 of . the application, I 

beg to state that' I have nothing to comment. 

That with regards to the contents made 

in paragraph 4.3 1  I beg to state that the applicant 

was posted to this office on 1i.1O.89as B/S Gde I 

from AGE(I) Rangiya. As per.procedure an individual 

serving in a tenure stt1on, niy subrilt his choice 

stations for his posting after completion of 3 to 4 

years. 

That with regjrds to the contents made 

in paragraph 4.4, I beg to state that I have nothing 

to comment. 

5 • 	 That with rg.rds to the contents made in 

paragraph 4.5 1  I beg to state that as per HQ Chief 

Engineer Eastern Command Calcutta letter 1o.131306/1/2/ 

Engrs/E1C(I) dated 27th September,1991, every individual 5  

nominated for serving in a tenure stations inust mplete 

his full tenure before posting back to one of the 

choice......  
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choice stations on availability of vacancy. Copy 

of the said letter is annexed herewith and marked 

R.I. The applicant had ment1ioned his 

cFice stations Calcutta, Barrackpur and Ishopure. 

3. 	 HQ Chief Engineer Calcutta had intimated that no 

replacement is aviiabie at his choice s4tions and 

not considered being Guwuhati is his choice stions. 

Copies enclosed as Annexure R.2 and Anxuj.3. 

Posting order w;-s issued, by HQ Chief Engineer Eastern 

Gmand Calcutta vide their letter No.131322/2/94/5W 

24/Engrs/LIC(I) dated 26th October 1994(copy enclosed 

• and narked as Jwn.exure R,) to co1ete more by 31st 

December, .1994 to his new duty stations i.e. G.J. 

A/F Jorhat stating any lapse will,be viewed seriously 

by the Chief 3ngineer, astern Command, Calcutta. 

Accordingly, the applicant has been informed vide this 

office letter Ho.1242/BS/92/EIB dated 11 Yovenber, 1994 

regarding his posting to Jorhat, copy of which is 

annexed herewith as 

- 	The zppli cant submitted an application 

dated 21 November, 1994 for deferment of his transfer 

for another one year. His application was considered 

but rej ected by the C11 p/F Guahat I as the applicant 

had already served in this office for last 5 years 

and in view of the posting order already received 

and strict directions from higher cuthoTity regarding 

implementation of move. 

6.. 	 That with regards to the content,s made 

in p:ragraph 4.6 1  1 ber,  to state that the applicant Li 

further... .. S. 
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individual is transferred again to other off ice/uait. 

Tht with -regards to the contents ;ade in 

paragraph 4.14, I beg to state that Jorhat is 'C' 

city where the medical facilities are available. 

That with regards to the contents made in 

paragraph 4.15 of the application, I beg to state 

that the •applicnt had been intimated that there is 

V 	 no vaccy where he wants tobe transferred. The 

more of the applicant can not be held up when his 

repres entation was rej ected • The applicant should 

V 	 represent froi2 his new duty station addressed to 

V 	 E-in-C's Branch. In 	se the decision of Li-in-C's 

Branch in favour of the app1icait he will be brought 

back at Government expense in the fIrst avaiiab4le 

Vacancy. 

 That with regards to the contents made in 

p;'ragraphs 5 to 8, I have nothing to corment 

That tbe.present application is ill-conceived 

of law and mis-conceived of fact. 

That the present application is not at 

all maintainaile in the present form. 

Co nt d. . . . . 
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 That the present application is barred 

• 	 by law of limitation. 

 That the present application has got 

no any rnerit.and hence liable to be rejected su.rly. 

 That the Respondents crave leave of this 

Hon'ble Tribunol to file additioncJ. Written Stteient 

if so permitted. 

That this \ritten Statement is filed bonafide 

ard in the interest of justice. 

Verification 
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V E H I F I C A T I0N 

I, Cal S.C.K.tyl, Comrander Works 13 nS ineers j  

A/F, Guwhati do hereby solemnly affirm xid declare 

that the statements nde in paragrph1 of this Written 

Statement are true to rn.y knowledge and those rnde 

from parraph 2 to.12 are derived from records, which 

I believe to be true and rest are humble subnissions 

before this Ion'blê TribuZkjj... 

I sign this Verieicttion on this -Y1L.. d3y 

of )1vfr, 1995 at GULThati. 

C" qCO 
Cil (AF) CUI~W~mg 
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hr D 
	p.inol is out, Ein-cs Branch, Prmy HQ Ill 

doc.td 	 irony prn!rotow3 will ba edjtiatod within th.. 
Coimiind ; . hou ui:y will rnoie out 8  Ihie dtci3ion will be 
priinoriJy cuii:kd uith a viow to ba.iance tbii  dificincioa in all 
the Corn 	Ii' prmtaos within a Command are more than to 
riboa si 1oiL d L. E-Mi-Cla o. 	 r my Hfl , to hi aduo tod 
wi Lhiri • Lhat f'.cL: 	om.nond, Lho on'plue promotorS u. 1.1 be 
rrtfrir 	 I, 	n.H. 	' 	.,i. 	 4 f 	 f 	?I 	 ,'cr1'+. 

J 

Ic' 

/1 

• .1 LI Li I,' k_I 	 1k 	 I'# ,_ 	. " k 	 4' 	 I .1 	 sI P 	 V LI • LAP I PP 1k_k -• 1.1 	 5 1 	 'I 	 s 	 ' 	 • • - 

HIC ne an' 	mcj E 	. :d1. ate c' e1'en u,thi.r the L'u!rm3n' 1 , 	J 
iornc.i 	t:.yoe 	;.m.i: 	hb prnrnotes in nen—te:?'JrO 	teticinj_in. 
o CIm111 	t c.thui 	i TFJ as a fTFEJ1 T'T od 

• td ClUU.1:111ino tho 1 crjust tayoe for this purpaao viii ba from 
the Lj ho from a t-,(,.:nuri3 staU,n 1  I harri ftur 

• tho icrt '6tO1u w U be adjLfiWil wiLtin Lh 	C un;nd bad on tha 
ac,niority in thoir rr3peet1ve stton 8  The prong 	tif'rd 
octiij (çd uLli bu adjietod in thotnnrir3tp3th3  

' J 	ii C)3L t(lLr[4 is 	O vocancy in U'ra'o 
tetion tho 1 	dtecs wilt be posi:oti to a nanton*jro station 

uith tim e,  r a na a ppoval a? the CE a? recoivin  CommandA 1 ,ht 
Thnn.tori:t rI 	it ion will htx.eatod_ as tenure stoion for the 

ividuai. ur all purpse. ?inö 	fl.on of' normal 
tzj to throo years as the case may be they ufl 

• re D a tri:.i.co th9 poront Command in Llio manner specified in 
parse 27 L.d 20 11joloid. 	• 	 . • •. 	 I 

• 9 	Inateneas may arise when an individual. ha8 to move ou' on 
to another stotion either w.ithn or outstd' the 

• LurnrnancL fa tho tin 	of,..aOPC, ifJhis odividual. dooa not 
rnko orirJr  (31 h.1s oiiiorJ.iy is n1 Lcd r the DPCpflc!1 ho 
ul ii coqi, uu L a io r 'j irf thr. owor r do S.n that s a L un weio 
la wa poatod on adhoc proirvtion4 

Li 
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• 	• 	1USTNE1T :r SURPI uSEs IJTI1iN ';REA "C0t1riND 'INTER C0i1J1ND — 	 . .S4I,skWs 5_,4sP%I55,IhSflS1 	I mIa. 

10. 	In all OISOS whore 	ustrie staff are rondored 
surplus by roSIi;tios in the euthoriso'd stonth end their 
a ii 	In t h icinma 	ii 	ndflec flh i 	nncLy, L ho ion rO s t 

• • 	Layoo in tha stolun w11J 	jQd oi 	In the case of postings 
• 	i;oi.iiç Jr to 	a'm  n1' r3nforo tho junior most person ir tho 

gredu wti•hJui thu Canmonc4 wil1bu dciarociaurplus. 
I 	j I : 	k 	p 	q 	• 	 • 	• 
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12. 	Care will. ba takin to OnCLJrB that transfer are evoided as  
?r' as possible during the middl m n P fh ci n t, n dr,1f' nd nnv 

exception should 'nnly be to meet 
in the exiqncjesof serviced It 

'b. 	months Limu in the postin.g ordar 
ai.TrJividui to so:t 

However 	.. 	.•i 	.... 

	

• rorthwi.r. 	-,- 
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a really emergent requirement' 
will be desirable to give three 
for the move to be comp1e 

Dut his srsonai administration. 
q:onds sho1d be inpiernnted 
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13,. Person 	v,ng ttained tho qe of 55 a 	prior to the 
date or ss C 	posting 	êr a ou 	e transferred 	 .L' 
at their rst to stations of their choico Hounver, if they 

. 	haye tornQve oi.promption and if there is no clear vacancy in the 
;station whre 4 they a 	serving, they will still be moved irrespect- 

• 	. 	ive of the con8ideratf.n of age For'the aiove purpose the age to. 
• be 'considered, wii. l b,e the date of ,  'jasue of posting orders by this. 

. 	. 	 •_,'.,' 
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-PSTING/MUTUIL_TRA15FERS 
 

• 14. 	Folláwing guidelines for pompassionata postings will be . 
/ 	••. 

- 	(s) •:dividuals  should thonisalves apply for compass.tonte- 0 ' 

pst.': ;.: through proper chnnl. 4pplictiqns-from reLatives 
•1 

- -or - ej..v?d directly should be rejected and attempts to bring 4  

	

pressure should be discouraged. 	 'I 

4•• 	
., 	 . 	 4 	 . 	

1 	 .4 

	

J (b) 	•:pplications ondqmestic grounds should be veriPie.d 	/ 
j in consultation with civil authorjties, if the CW/CE Zone •,. 

• • 1'ie not satisfied of the genuineness of the grounds. 	• 

() 	
Applications on modicol grounds should be, accompan,ied ' 

byappropriate medical certificates from' rwthorised Modicl • - 
-ttendnt Cuhro PMA is not avilabla, frm Registered . - - 

• 	tlodical Practioner) indicating the nature of illness and ' 
• -, • . 	justification for 	ransfer cf the indiv.diial. • 	• 	•' 

• 	-.-.', - -. - •(d) 	This HQ will ore 	a board to assemble, ovary six jiion'ts 
: 	 to screen these requests1 	 • 	•. : 

(a) 	Campassonte postings shall only be affected against 
clear vacancies failing which aginst volunteers. 
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t') 	app] rrtioti for mutual trri 	s may ho cane LiiuJ 

by this Ii 	for roasOfle other thea on compasJ.Oflata 	ouii 

crnnt cf undue benefit it will be ensijrod t.y 

thi 	. fnvo compasaionato!iutuai tr.ansfers era accopt;.d 
iscuc d that of' rtcd persons ro nut due far 

poe; .j ta tenure 3tatiOnC, 

h) 	•il1 cnutU7i'pastin'J3 and thos'e on compassionate ground 
oP tha indjvjdui, 

15. 	Mutual tf 	not,to be treated as a compiorlatO 
posting and no prct&ct er can be ciclime(J by the inividuel. 

p 5 TM 	FE J1EFTLOYUS 

16, 	iol employees excopt a volunteer may he exoripLed from 

tenure posting irrespecti;e o' the fact whether the taflLie station 

has the nc.umal liv ing for,ilitios or not. Howevo r, in caco of 
prrotiofl if t;hnr c, Is no vacancy at the present station, the fe1Tai. 

omployc .; ujil be posted to any titoi1 where vacancy oxi.ts. 

17. 	Fom1c employees who 3rO posted from s peace 5tatiOrl to 

• 	another pa—, -:c stttin to make room for tenure cornpietQd omp1oyD8, 

will be co, 	curJ for reçiatristiafl to their haice/Last station 

: •o corip.L 	of a niiqmurn of 3 years itay at the new station. 
Wiows omplayed on cempassiorato ground ar3 exempted from posting 

on  

Uhore both the husbetd and wif are Central Govt c3mployeOs 	11 
•rto

the present policy to keep both at the same stat ion as far ae 
possiblo, may he mainth.iricd0 Howevor, thers will ho no exemption 

 the hubeni' 'm tunuro posting in his turn. n repatriation, 
the iu•Lsnd i411. as icr 	psihlo be potcd to e sLLiofl uhcro 

his wr'e iE, 	leyd suhct to tiiC ai1bility or a suitable 

• 	vansnt pnt; pravicLd it does not tantamount to suwoowsive 
appoiqtrnonEs 	 , 

• Pi:flFU1tIONiN1 OF IlIL1TIR LCPJIL1IIN CADRE PJSTS * 	.a% 	M'afla• 

• 19.ThO 3tiç3 of the ES'1ilitariaed cadre and Civilians uill 
be wo.inaiied on station basis and not on uflit/formaLlon basis, 
No co iJoor y peting on thi.s account from t station whore morp 	. 
civ I iijn ti;n an Lhorisod, art3 ho id, L(j 11 be made The imbalance 
of' V 	i1lt ' 	ll be rcti1- ied gr-du.1Jy, 	N 	ctvi1n C ufl c'lo]m 
ratntinn c. 1j.11 be roto!nd in the 5ttjon/Con;mand acjai•nt. quota 
roocDvnd fo rnilttariscd cado unless such vaconcioa are spoof—' 11  
ceUy ie1i a I bj the [iriC 	Brnth. 	

I 

4 	 - 

	

' . . S • 	• 	- 

• 	' 	• 

Lt 
• 	Adni Of fi e 	• 	• 	 • 

• • 	r CWE (AF) Guttj 	
• 

- 	' .-•-.- (•••. 	:-•"------••--_••_•• • 

1 	
11 
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, 

• 	

•• 
S

•  

- 	 TUR 	VER : TENURE STTIONS 

4 
• 	D. 	Transfer of ifldiVldual5 to tenu' re duty stotjn will as far 

as Ps3 ible,ha carried "
cut In bulk once a year in the month .o • 	 • 

 Februj-y/Mar
ch with Instructions to complete move by Ilay/Juna. This timing s corvan,jent from administrative point of view and • 	will also ensure th 

di?fjcultje 	 at the. arfocted personnel are not put to • 	 egardjrjg te educatjLon of their children 1  
&LTEEI FOI SELECTIU 	 • 

- 	•-_..__.__ 
• 	21. 	Th. 

'' 

lowingjrfujor,$ Ifl b flld while ncrnInting • - 	 ubardint. 
• to tenure duty stt1on g— 	 • 

(a) 	Volunteers, pre?erably tho 	who  have  completed 3 yr8 • 	 • 	 in a 5tntion, will be given profance, 	• 	 • • 	 • 

• 	 - (b) 	Porsonnej who not_dnno . 	in 	t eni 	teti.pn inco joining the M5 provided the in•div.jdual3 have 
corTplet • 	3 yoar3 stay in the station 1  

•(c) 	
Porsonnl posted to the MES Under adjustment of • 	surpluses/dc ficicricje8 

schema reckon seniority for 'tho 	 -. - 

• purpose of promotion/confirmation from the dato they join • 	 - 
duty In the MES. Their seniority for pstinq to tenure 

	

• 	
station will also 	 date of joIiV$, N 

for service rendered in a tenure • 	 atatjo prior to Joining lIES 1  • 	 - 

• 	• 	(d) • 
Every Individual nominated for service in t6nuro station 

ust completo his full tonuro before posting back to one of his chojc0 stations. For the purpose of' determining the • 	

-. P' of stay in a tenur2 statIon, on_1ividu 	'must be 

	

• 	 ily present In that 	fjco ?jha ?TITTTocjor. 1b 	£ 
 

	

an 	,• 

 

T.t-jis 	If for r e SOns;d 
 g'oU,tJ an individual Is repatriated prior • 	to completion ot his tenure, 120' 	~.ain benomina ato tee stjg a? t a r an exp L 3  	n if 

• - &U 8Ubmit proformiartjculsr as  PerAppX 'Jattach I in • 	
I! respect of IfldIVidl3 who hvo actually. completod/wij,j be 

• COJ 	Jejfjj_phycal tenure service u t 30un that year. Th80 facts should be checked t'roug ly an 
an officer under his signature just belotj the 

. tatemont of rtOrnna1 roll. 

S  rcc 	O 

•,e... 
c 	 i , 

• 	- L 
 

e411C4:JA))%  • 	1) 	u. 
- 

 

It • 	 • 	 . 	 - 	

• 	 Ad 	Officer 	• 	 • 	 . - 

- 	 • 	

• 	 ': 	
- 	 'orCW(AF)GuwihI • 

• 	 • • 	• 	 • 	 - 	 ••• 

__________ 	 - -• 	

- 



4 

A. 	• 

7 — 

() 	m5.aion of person3 who hvo lreedy cJone a tofflft 

• 

	

	 tL:L be th.no trict1y on the basis of their lost date of 
turn from tenure st,1.on. 

L . 
13 ru..:uftl Oc)e :t.imt 	onure sati.On poc Lino Is 

3. 

; 	rs 	jbu:diriates 	 saJ2e poitcdfQ, 

ter!tire b*Jt n.or 	will be retained 	a fTiiu 
ov 

Lh heLfld lb age or 53e9rs SbrdratO5 ahOvQO 

• 	A 	
c will nt 	 end 

.' 	 Jh!Jre  is 	 The are for 
1 , 93 

•1J.1 	 arod aa on date or •issun of 

pcLii:  

• Cc) 	Ths@ 	'te d from one  

PLIOflL'i 	1rQWJ1 t$1i not bo nominei.ed until cornpletiofl 

fLJi1QiJ9LciL_ ( a14 LLS I I L pi. 01 0 Li un 

is\ not a,ai1ibio 	 whø hove m • oyo o 

	

to persons 	 n mutul posting. 

TNJRE STATIONS 

22. 	4 1it of tenure statigna- in this Command drawn from tice 

to time is cirou1edtQ all lower formetione aporateiY. In 
a atetion is tenured or detsnureCI 	ts arfoct w111 not be 

0030 	 retrospective date. A Jist 1s att as iAppx 1 Bg 

JIATNTL 	-OE PANELS FOR NO1'IINATIIIN TO TENURE 5TAT IONS 

	

• . 	/ ,......a.. a --. •.W•. 	
a 	 4ø? 	

• 

H wi1.1 maintain the pnel3 as statd in para 21 above 

nQIflifle/PO 	per8Onfll to tenure stations as per panel 

,niQr1ty in the abenc8 of vintCers. A list of volunteQrS wi11 
also be meintifled sopratoiy for the purpose The name3 of 
volupLE3r 	n a consolidoted lisa will be fqrwsrdtd to Hfl Etorn 
ComRar O.ncrs. ranh) y 310o evurYyar. 

24 	dustri 	personnel on prom9 QflJ._pdt 	411 be 

• llahlC for nominatiOn to tcnu.ttiOn provided the individual 
Lfl tim ctatlofl. The, nomjnatiofl will be 

Thiscd on. the date of their last return from tenure St2t,iOfl# Those 

who havC n jlçj 	y_jr.u—.. 	earJo, $ioritytU?  

reckon from the date of 

	

25 	f)isabled persons should not be potOCJ to a Lonura a tation 

ir the d1biUtY prohiit5 his free movemeflt/fUfl0tjPflc)* The 	
• 	. 

• case shall be dacided by CE Command on merits 

	

SERV 	.' T Ii' TENUFE STATIJNS a 	 - 	• 

	

• • 	
-• -n!Jro servico ' period i 3 	d 2 yearfl as applicable 

-/ to toriuL 	tcttOflS 3$ rr01,vt1OI1Qi in pora 22 aboVe. 

p; hit 

,,.,• ' 	41 	

. 	• • , 	
1- 

-- 	• 
Lt 
Adin Officer 

- 	• • 	 F.rCWE(AF)Gtt 

- • ;-_. - •- ----- •lr 	- 

• • 

- 



-. 	 i• 	 J 	I 	• 	 _ 

-- '-:'--:-:' 	• 	, ' .—.-------- 	----.--.---- ,.--- 	 ._.; . --- 
- . 	. . c 	 I • 	. 	 . 	 — - 	

- 1 

	

o f 	4 
Its 

\ 	
\ 	

if, 	 • 

	

. 	 . 	. 	 . 	 . 	. 	.. 

REPATRIATION AFTER COMPLETION OF TENURE • 	 , 	 . 	 . I.  ,• 

aa 
27 	An indiidU1 scrVlflg In a tonuro sttiofl my submit 

his 	' 

- choice 0? an thc stations provied it does not tentamount to .. .- : ': 

succssivo oxOCUtiV6/8efl83.ti"° 3ointmnt. 1 Jhore an individual 

dOCS flOt giVO flY chco station or gives only on/two. hoicO . • 	•.:.: 	1• 
. . . 	stations, ho will bG 1iab1 for postiflQ tO EIflY narmal station and 	.. 

:• 
•• • patiflQ ii:1 be odord accordinglY. HowvO, 

erfQrtB will be mce. to . • 

. post an individwel to his choice station subject, -to availabilitY '. 

:f 	v a c . 	' 	. 	. 	 .. . 	
:. 	: • 

28. 	I 

1atIon f tnyre tho individual will be adJU9tOd 

t OF( .:f 	 chica st3tiOfl5 givorl by h.m in thp.patr 3 tiQL 

In 	•p8e of pan_availability qf 'a va.c'ncy in afly •  ff the •, 	: 

	

. . . 	throo choice 8ttion,thQ longoat 5ttyao ?rom cirlo of th 	h99 •) 

j_!t i on a uh 0 h a—sm p 	
or a VtU rTt Y.. 

.. . :T a :pD
:bAB  

uhoro 	
in th art1CUt 

:. 	atgo'yw3-ll bci 	
frmincd clubbing the threq chOLc stations of 

tho ropatriatc3e (For example, a SupdtB/RGde II has givon 
thrQe 

cl•o1c stztions :viz, 
Calcutta, KalaikUflda'afld Panagarhi In the • . 

OvQflt pf no clar• vacancy at any of thesostatiOflS. the longe8t 
stayOe in the category of SIR II at Calcutta, KalaikYflda fld Panagarh 

uith stay of 5, 6 and 7 	
lY, tho logst slayso at years respoctiV  

Panagarh will be movod oUt:to a noarer station/cho'ico statIon as 

• 	
r s p:s8i16). n case there is no individual who has complet6 
y.ea' in any o?the three choice 59ti or 	as givcn by the ropatri'. 

toe; thon ho has an opticn to cobtinue at th tOflUDO etaUofl till 
a vacancyis mado available by mov.ng an inthvidual 	

completed 

-t 	 hro years at one ? the choice stations. 

If.wover, itis found that there are too I18flY rsqusts 29. 
for ps i 	to a station, £—in—C's Branch will lay down a 

per iod of 

• auriicci.h an mployoo rnny require to ronde outside that statipn! 

	

I 	boforo h 	rquos for pstin to that stotiofl can be cnsidorOd, 
in 'consu1tati6n with the 1iinistry of Defence. 

STY IN TENURE 5T;ftTIONS 	 I  
• 	

•:. 

3O. 	In case of dola in repatriation of an 
@m ployoo from a tenu 

atation. duo to administrativO difficultios of the ocpartment, he 

• will be given 	
0r his ropurting tp tcnurq 

	

4 - 	- — -- -- - ---- 	-- )... 

l 	4(a) 	pto six mpntjijj 	 of thJon. ) 

No benefit to be given. 

	

(b) 	Dv r 	fov 	si xm onth 	u pt p 1 mon ths  fl. 

Deferment of 6 (six) months. 	 / 

	

1 	9rY9 	 t 
Dofrmflt of on6 year. 

• 	 .• 	 • 	
• 	S S • ••.. 

I 
r 	

: 

• 	 AdmOffjcey 
For CWE (AF)G 	

I q 

	

• 	 ' 



4 	 _s 	i~ 'T 

:  
—9- 

	

• 	
• 	The above bCflfjt will  

Who dl0y5 his move on r 	no be admissible to an indivjduf • 	
epstrjj00 

for his on will he 
worked out on the baj8 of phy.ieQ1 ía the Orricc m thj 	

rerer to pra 21 (d) ab.e I2 	
EHOMETOWN • 

32 16 per  ie &ovq Polloy e 	 U 1 QQhoujd not  i 	
• 

f pasted 	ter 	
on first appointment, but in as he 1 

	

vo1u, 	r .o 	
thutrpag 	c 	heposthd there. Th 

case he 	
totht rea 	

:. 

h 	tt nu o 	 hi 	f he 	a voJn 	flt will be ø 
CØ 	ru 	Ui ü 	o1 oCtocjcjLjrg 	CTLJILmCr 	ti1) d 	t. the cnnjL EldJfl posting to non tOflL,1$ $tttti b y dlaj 	it as his he 	H uj 	also have n riqJi to 	- claim turn over t non tenure statj 	on cornpietion , mjriir1um laid dOwn tonur 

- icr 
• 	

EPRES;:NT./ITIrJNS 	 • 

3. 	Rprenritaf'jonsjp any aqa.in 	the posting order, will be mode by the ffatj indivi,du11 
Li bin 15 dj 	P the receipt of • 

	

	 tiflOj)rJnr 
in te concerned oFfic0, Wh 	to representation rccovud thflh propor  rE rOmrflflfld, I 	 rhnnnuj is considered and r ejocto j,  by the foci 4id1IiiJual will move uitbn; t dolay1 

	

• • 

	 COT4Lthgoncy iriy 	
when th individual not being 3atisfjed with:,I the dccj3 	

o the ChjEf EngIneer may rnpresEjflt his Case to the S 	 in—C. ihe moje 
of th lfldividuL.j will. not ho hold up on this aeo(Jnt In ca 	the dec i s ion oft 	 i 	n hi favour, tho will hi bra htj< t 'Government 	[fl; 	in th N 	 S 	 • 

34. 	1h 	
peloy wl1 be Offocti0 from the dto of issue, 

• 	'Jporsds PeVIOU polic'y 'issued Vide th is HQ lottQr N l.3l3O6/I/39/Er,nrs/CIC(I) dated 22 Sep 84 as 
amended from tiino to time. 	 1 

- S 	 • 	 S 	

• 

S 

/ 	 (SKPurt ) 5: 	 5 	 • 	 S 	

• 	 EJrig / 	

S 	 • 	 S 	 • 	 S 	 • 	
• 	 dQl Chof Enginr 

	

Copy togT 	
.• 	 S 	 for Chief Engjiaer 

	

All C3WE/fE8 	• 	
S 	 S  

• 	 S  

Ii'. •'4 , J S .. 

• 	 I 

45. 

55 5 

Lt S 

• 	 Adin Officer' 
For CWE(AF)Guwi 

- 	S 	 • 	 -•:••-_ 

• 	
•1 

• S 	 - 

55 $ 

•L L, . 

I:! 
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f 	 1 	 .. 

- 	 / 	 - 

- 

	

- 	 1Ott(r t*c c _ 
4. 	

• 	 . 

- 	 LIST 	 -- 

- 	Ser tES No,Name & Date of 	-se rved 	Home Three Period of 	Reasons for 	Remarks 

• 	No DesignatiOr 	birth 	yQ 	Dist 	choice absence 	V 	- posting to 	V  
Finn 	From 	To 	 stns 	from tequre 	existing 	V  

V 	
tation( on 	unit/station 

lve/course/ 
trg except 
caua1 lye 
and tèn V duty) 	 : 

VV 

- 	

V- 	 V•VVV'  

	

- 	 - 	 - 	
( - 

- 	- -- 
' eertified that the above ineormation have been verified from the of fical documerts and 	 ; 

V  V
d correct  

- 

Station : 	 (Signatu of th Orf ficar) \  

V 	 : 	Dated: 	
- :.. t 	V 	 • 	

•, 	 V 	 • 	

V 	H; 	-; 

ape - • 
	 V 	 •V 	

• 	 VV 	 V 	 - 	 . V 	
- 	 -V.- 	 •' 	 - 	 . 	

- 	 V 	
V 	 V 

-: 	 - 	

- 	 V 	 - 	 V 	
V V

V 	 V. 	

V 	 •• 	 - 	 • 

/ 	 --- 	- 	 - 

• 	 V 	 -. 	
-: 	 V • 	 V 	 V' 	 VV' V 	 - 	 - 	 - 	 V 	 - 	 V 	JI 	 - 	

V 

'•J 	 I 	 t 	 -. 	-t 	
V 	 - 

-V 	 •V 	 - 	

fr 	 - 

- 	 - 	 - 	 - 	 - 	 3 

V 	 V 	
.:. 	

V 	 V 	 V 	
V 	

V 	
V 	 - 	 - 	 - 	 V 	 • 	 - 	 - 

- 	 - 	 - 	 r 



I 

• 	. 	\: ' l 

l.a g 	 / 	kc) FUV Yomin MukhytLaya • 
	ft., Eatrn Command 

/ 	i iL- 	hiyanta Shakha 

	

V 	G.tA,L" Engifleer8 8r'nch 
VV 	

. 

13122/2/!.12/5/18/Encjrs/EIC(I) 	
• 	

Nov 92 	
.. ... 

• 	

A 	
• 

Ghlcirncjineer 	 . 

2rA
4 2nnchi11ing 

.4 	'gcubi) 	- 

5tijllDnq SiLtilong 

TURN  

1 	Thr, 'fJ11OL$inq [1/S Gdo-I wrs app.licd for turn Ovcr potinçj 
but duo to' th roson mOnL1L1nId aqainst thoir nmø, tiwir ca 
hatic not boon conicieud for posting on turniv(-r — 

	

$0; Ho MC5 Nu 1 me 	- - Lnit 	Rem ra — 	— — — 
- 	 rns .... 	 • 	•.',... - 	 . •- 	 •••• - ••S• *fl 	••• 	•*iW 	 .... 	••• • 	• 	eM *1 

	

1 • 263547 Shri 	• 
Inpan Kumar Ehat:cherj.G G 	(P) 	Nqc repiacment avai1ab1r 

	

72 	 it cliocw sta.tion,horucc 
not CQn S do z 

2, 210157 Shri 	 • 
flm U)hr 1. Yd3V 	 GE Gontok 

q\t  
3 ,4  

	

2421.J59 5 h;:j. 
uii•i aT 3 r u atu ---- -_t 

4,i201Qb).3hr i fl S 

C110t1J1 	• 	 I  

C'E (Ar) 
Gauhati •../ 

G 	1. pu 

— — — .•. -•. - 	- 	.•- 	—__.,——_______ .- — 	•- - 

I 	P1aae, i,nf'çiri .th. ind,ivi,.du]. 	ccordir4y .............................. 

.................................. 
• 	. 	• 	• 	. 	. 	. • 	.' 	(K R f a)) 

pt 
n Of fxcr t 	•., 

to - 	 for c1dof EninoOr ,  "'j 	.• 	.•• 	. 	 - 	 - 

,U I cOflC1).•(4. ti Imrts/un its 

Lt 

.. 	:.: 	 , 	.• 	•' 	. 	 . 

• 	

:., 	

.,. 	 . 

Adm Officer 
or CWE (AF) Guwhstt 

It 



• Uapt 	. 
- A0'I...... ---..  •. —, • -- ---...- 	

. 

•°: C[U0f.,SnginaarU; 
.•. 	-'. 	. 	.. 

I , 	•(•, 	•, 'Il 
• 	

..•..0 

•,., 

t. 	:5 

I 

11 

Pur. Karnan Mukhy cl ya, 	ç3 HQ Las tern Ccian and 
Abhiyai'ta Shkha 
Enqineer i3rnch 
Fort Wt1iiam,Ca1.cutta-21 

131322/2/3/A/ 1 C /ngrs/E1C (I) 	 Apr 93 

Ctif Ençjincer 	 -ñ 
S.1109 Zone, Shi/tonJ 
A/ Shil lonq v SIii.lcrcj 	 . -. 
Siliguri Zone, Se pRd 

I\JS1INL1LAN3FM ON 	OV2R: S GDE I 
.....—.. 

The foiiovd..ng S ..pvr B/S Gdo I were appi1d foi turn ovex 
potirvj but due to th4 reasons. rrn1iond Against their rarnos, 
their ca5as hvQ not b n,considre for posting on tut'n over g 

• 	 - 	 .-- 	 . .. — ---- —*a 

(a) IS2.iO152 ShrL 	GE(P) Gngtok No rep1cement avz(iiab1 
ii Dhari Yadav 	 at his choice stations, 

Hence not considore. 

• 	(b) M242059 Sun 	C3 Gauhatj, 	Irtd1viduil serving at his 
tcdth Kumar 	 choie stticn •Hca 
r3ruah 	 riot considered, 

(c) lE32O1O59 Shri • GE,Tezpu.r 	No replacement available 
af. his choice stat.os.. 
HeCO not corisidore 4  

(ct) 	L4&1d Shri. ) 3 GE F3orjar 
K k R i  

	

.i. 	 '' .. 

• 	 - - 	 1S . a . — — — - a — .w 	 a 	 — — 
fl 	 — -. 	 - 4W $4 

- 	2. 	p I e a s inform the. 

• 	 •.4: 	 :: 	

: 	

:. '.'. 	 ',. 

.(K fl 	ao)......... 

•C 	to.
.. 4. 	 : 

• 	 IA!]. cnQorned Frnns/units. 

CrL C) 

,• 	. 	
.4 

24J232129i8 

- 	 .• 	 .•• 

;•. 
•j 

-( •g 

Lt 
Adm Offiee2 	N 

(t) 
 

* 
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& 4-232jJ2BJ. 	 Muk.hyai.aya PuX5v 	an 1 	 HQ Eastori Ccmnd 1 	 Abh iy ant a Sh akh a I 	 inginee's Branch (5 	 0 	
Foxt Vliliiarn, Ca12i /. 

• 

 

11322/2/4/5A/7f /nrs/13IC(I) 	- 	 Oct 94 

ci; C$cttta Zone 
• • cr (A l , ) S1- ,i1icnj Zono 

CE Sb! I ing Zo ne 	
• •'08 Siliguri Zone 	 •• 

• 	[Lj) Baiore 	S  

ATflGsFd ON T1JFN OVE( : SJ"R 0,3/S CDEt 44s4 	•*••-••, 

i. 11he folowthg ostthg/transfers are herebysordered in  ' the intert cfS Lte ; 	 • 	 - 

osted _____ 

•.• 	1:E t:I::  

.1a '23Th22 Shrj ,Tcrrrkewr 	Gi (i'F) Jorhat 	er Guwahat.j V 
- 	 .—_--- 	

'1 

2. 2J $ht'i PK Bruah CA3 (AT )  Guwahaø GE (r Jorhat 
V 	

• 	 t 1 
S. . 

3 	2~O32 Shr3 B13 L3istas 	GE 505 ESP 	Gf (I) 	fl Balasore 

( item three only ) 	 • 
• 	 - - 	.- - . $_ ,. 	 . - - - 	 - - - 	 __ — — - — 

2. Th 
 

move will bø completed in direct correspo(tence btwee the by 3! i)ec 94. 
• 	• 

• 	
0 

 

3 0 	Your attention is drawn to this HQ 1tter No i.1'306/1/96/Engr/ • 	•iICt) dt 15 Mar 93 for strict compliance and any 	in cornpiyitg lnstijctg-  wjJl be viewe1 so.ious1y, All c' c -iod may be wiJ • 	coX-ingly, 	• 	- 	 • 	 0 	
5 	 • 	 5 	 0 

	

- 	 IVt 	
• 

S 	 • 	 S 	 • 	 • 	
•• 	1 

( 1  SSidh ) 
to 	

• 	 0± t •i Col (Per s) 	-' • 

• •' • ;:ir C; 	G1S/AGJS(I) coflce-ied 	 • 	

S 	foi Chief l3nc;lrieer 

• 	 0 • Internal 	S 	 • 	
0 - 

I • 

0 

 • iEI 	EJ? , M/F and Offl•cG copy 	 0 	 • 	

05'• 

• 0 	 0 	 V 	 • 	 V 	
5 

Adm Officer 
 

0 

 

j
For cw (AF) Giiwubat 	 -. 

4 	4 	V 	• 	 • 	 V 	• 	

0 

- 	 ' 	 - •. 	- 	 . 	
— 	 ' 



: 	 TOM  

ui vrt i. cr 	x 
#1 &II 
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J 	 Cw (Ar) iuhatt 

(I rouch proper channel) 

POST!j' TRANSFER ON TURN- OVER BASIS ''. 

t 

Sir, 

ference IIQ CE EC Calcutta loter No 131322/2/944/ 

	

• •• 	 dted 26 Ot 94 and your N l242/3$/j2.i/ 
dtd 13 Jan 95 	•. 

flu,pectfu.L1y, I beg to state the foliorAng fw iin 
1n .OnrL r cf iL postu order to LC (F) Jonat is suad 
vde ChIcf Jngirieer , Eastern Command, Cilcut3 Jetter ci J 
aov 

That Sir, as I learnt from jou that iy appeal dateJ 
21 Nov 94 for deffrnent had been urned dcin by CE ccnand 
bs1ng on the rniris made by rr ofie, 

Since my rplacmnt SLti 	heswr /S (4e4i 
holding charge of furniture and stores in LiE 

n 
AF) c-ht, I 

am suppose to move first as per existinç policylbrder. 

	

It is therefore, your kindness is requested for 	t ISSUIrig kbveerfient .Qrder so that I could move in the last w&c 
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S 	

of 	or f.rst wetc of 	95 after ov4tr of Scho. 	Y . acadic year of ny children  giving Opportunity to  
thji my new Sttion 

ThanKing you, 

Yours faithfully, 
S 	 • 	 • 

S 	 • 	 1. 

II 	 Ztötj 	: Liauht-O9 	 ( 	UI-RU4ki ) 
S 	MiS 	io DateJ 	: - 	5 	 Sp Ws cjx 

	

Lt

S 	
.5 I_• 	- 

Adm O1f 

\ 	• 	• 	
For CWE (At') GUW?11t1 

	

; 	 .j 	 S 	

/ 	
•55; 

- 	

- 	

: 

• 	 • 

"15/ 


